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would also take greater interest. The initia- |

tive must come from the Government of
India, whes.her through money or even thr-
ough the purchase of a piece of land there.
Fhey must take a piece of land there and
show thsir goodwill and thzir sympathy
for such a great project which would go a

|

\
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long way in providing the atmosphere for |

peace, prozgress and spiritual upliftment
in thes world.

THE VICE-CHAIRMAN (SHRI M., P,
BHARGAVA): Have you any reply to
this suggastion for action?

|
|
|

J

SHRT JAGANNATH PAHADIA : Cer- |

tainly wewill considerall the suggestions
made by hon. Members. I want to refer
to on? question which I had left out. Mr.
Abraham asked when the elections are
going to b2 hzld. As far as my information
goes, the Elsclion Commission has
tentatively decided to hold the mid-term
poll in Pondicherry on the 9th March.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA): The questionis:

““That the Bill be returned.’’.

The motion was adopted.

THE APPROPRIATION (NO. 5)
BILL, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): Sir, I beg
to move .

“That the Bill to authorise payment
and appropriation of cer:ain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1968-69, as passed by the
Lok Sabha, be taken into considera-
tion’’.

Sir, this Bill arises out of ihe Supple-
mentary Demands of Rs. 7331-98 lakhs
voted by the Lok Sabha on the 18th De-
cember, 1968 and the expenditure of
Rs. 75-61 lakhs charged on the Consoli-
dated Fund of India as detailed in the
Suppizmentary Demands Statement laid
before ihe House on the 11th December,
1968. As full explanations have already
been given in that statement I would
confine myself to a few introductory
remarks on some of the major items for

‘which additional provision is required.

{
i

1
!
|
i
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The amounts included in this second
batch of Supplementary Demands repre-
sent the unavoidable minimum additional
requirements which have arisen after the
passing of the first batch of the Supple-
mentary Demands for Grants in August
last. The total Supplementary Demands in
the present batch are for Rs. 74-08 crores
of which Rs. 2237 crores are on Revenue
account, Rs. 1-71 crores are on Capitalac-
count and Rs. 50 crores are for disburse-
ment of Loans and Advances. The total
additional requirement of Rs. 74-08 crores
will, however, be set off to the ex.ent of
Rs. 72-11 crores on account of receipts
recoverics, etc. The net outgo arising from
these Supplementary Demands would thus
amount to Rs. 1-97 crores only.

Of the various items constituting the
Supplementary Demands, I might men-
tion Rs. 50 crores are for advancing a lar-
ger loan to the Food Corporation of India
to enable it to take over the stocks [rom
the Food Department, consequent on the
transfer of depots and port operations to
the Corporation from the Food Depart-
ment. This would not, however, affect the
Budget as there would be additional re-
ceipts to Government for the stocks trans-
ferred. Rs. 20 crores are required for réim«
bursement to the Corporation of the con-
sumer subsidy in respect of foodgrains
handled by it but the additional require-
ment will be covered by the profit expec-
ted to be made by Government on the
sale of imported wheat. Rs. 1-36 crores
are required for the scheme of incentives
to cotton textile mills which produce con-
troiled varieties of cloth in excess of their
obligation. Of thiz amount, Rs. 55 lakhs
represent only a national advance to the
Textile Commissioner and the balance of
Rs. 81 lakhs is expecied to be set off by
receipts of equivalent amount from the
defaulting miils. Rs. 75-37 lakhs are re-
quired mainly for making payments in
satisfaction of court decrees and awards
against Government in connection with
the acquisition of land. Rs. 75 lakis are
required for investment in the India Tou-
rism Development Corporation Ltd., in
the shape of transfer of tourist bungalows
toit. Rs. 60 lakhs are for demarcation of
Indo-Burima and Indo-Pakistan (Rann of
Kutch area) boundaries.

The Supplementary Demands include
token provisions under three Grants, as
the additional expenditure 1nvolved duripg

. the year can be met from savings available

within the Grants but the items represent
expenditure on ‘new scrvice’ or ‘new instru-
ment of service’. These are:
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First, a token provision for granting
loans amounting to Rs. 3 crores to the
Jute Mulls through the agency of the Indus-
trial Finance Corporation as the industry
is notin a position to meet its requirements
from the normalbanking channels;

Sccond, a token provision for setting up
of a T. V. station in Srinagar at an esti-
mated cost of Rs. 167 lakhs of which
Rs. 5 lakhs only is anticipated to be spent
during the year; and

Third, a token provision for strengthen-
ing the main runway at Begumpet Civil
aerodrome at a cost of Rs. 37-30 lakhs for
operating heavier jets. The expenditure
on this work during the current year is
estimated at Rs. 10,000 only.

Sir, I move.
The question was proposed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Before I call upon Mr.
Dhayabhai Patel 1 want to inform hon.
Members that [ have got about a dozen
names before me. So I would request hon,
Members to be brief and limit their re-
‘arks to five to seven minutes.

SHRI DAHYABHAI V. PATEL (Guj-
rat) : I am afraid it is not possible to
limit our remarks co five or seven minutes
when it is a question of Rs. 74 crores. Mr.
Vice-Chairman, the habit of appropriation
and misappropriation of this Government
ts growing. This is Approrpriation (No. 5)
Bill. Normally we used to have on€ or two
but we navecometo five thisyearandlam
afraid this habit of misappiopriation from
the Ministries is permeating into the
Members also.

AN HON. MEMBER : Question.

SHRI DAHYABHAI V. PATEL :
Don’t be in a hurry. Please listen. My
fricnd, Shri Lokanath Misra, this morning
pointed out howa Congress Meimber tried
to misappropriate the bungalow that was
allotted by the House Commiftee to a
Member of my Party. This habit of mis-
appropriation is growing very fast and
therefore ,

SHRI N. PATRA (Orissa) : It is a
personal matter.

SHRI DAHYABHAI V. PATEL: 1t is
not a personal matter. That Member is
here to ao his duty as a Member of Parlia-
mert. What do you mean by saying that
itis a personalthing? Mr. Vice-Chairman
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whnat is this? You appoint a House Com-
mittee. Tne House Committee is appointed
by tris Parliament. That Committee takes
action and instead of dealing with it, the
Minister-in-charge of Housing or Mr.
Ram Subhag Singh, wnen 1 complained
to the Chairman, writes that for this reason
or for that reason it is delayed and he is
sorryforthe wnole thing. This bungalow,
allotted 10 a Member of my Party, has not
been made available to him and he has
been put to great inconvenience. This sort
of misappropriation should be dealt with
sternly and this is because the Government
has got into the habit of misappropriating
funds and this is going on. That is what
1 was trying to point out.

PANDIT S.S. N. TANKHA (Uttar
Pradesh) : In this copnecticn may I
inform my hon. friend tkat a Member of
this Partv misappropriated a bungalow
last year or the year before last, from the
allotment made to a member of the other
House, who was an independent, and he
is Mr. A. N. Mulla? It was takep over by
a Member of myfriend’s Party in fnis
House.

(Interruptions..

AN HON. MEMBER : Opposition
Members have got better bungalows than
Congress Party, Members.

THE VICE-CHAIMRAN (SHRIM. P,
BHARGAVA) : Are we discussing the
misappropriation of bungalows ?

SHRI DAHYABHAI V. PATEL: You
should have taken stern action against
him. Why did you not draw my attention ?
Iamtheleader of my Party here, Iam sit~
ting here. Mr.Ranga is in the other House.
Why did you not draw our attention?
We would have taken action immediately,
but not like this. (Interruption). Besides,
the Ministers have a large pool for their
personal patronage. Mr. Satya Narayan
Sinha and hissuccessor have got a personal
pool of patronage bungalows which are
allotted to people. If you want, I can give
examples. People who defect are given
bungalows. (Interruptions). People who left
our Partyand joined the Congress Party
have been given bungalows. Interrup-
tions are not going to subdue me. When
I say something, I am on sure grounds.

" (Interruptions). As far as the Rajya Sabha

_—

is concerned we have three bungalows as
our quota. Youcanenquire of the Chairman
of the House Committee and he will tell
you, Do not make allegations without mak-
ing sure. I do not do that. When I make a
statement I am always sur¢ of my
ground.
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SHRI N. PATRA: There 1s a police
case against him.

SHRI DAHYABHAI V. PATEL: My |
Member has not gone there, You do not
know how to read the paper. My Member
did not go. My Member just went to ask.
When are you vacating the bungalow?
The wife of that Member called the police
and said ‘“‘these goondas have come to
harrass me.”” But I agree that my Member
was wrong 1o the sense that he did not be-
have inthe proper manner He behaved like
a Coagressman. When the raiders came
into Kashmur, instead of driving them out,
we went to the United Nations. My Mem-

er, instead of going and throwing out the
other Member, saw the Chairman of the
House Commuittee. He went and talked
to lum. He talked to Mr. Ram Subhag
Singh. He went to the Chairman. Allthis
trouble happened because he behaved like
this. He should have gone and thrown
him out, because he has no locus stands,
He has no authority to be there. He 1s 1n
wrongful occupation of the place and1am
surprised that so many Members of the
Congress Party should defend such an
ac'ton They should be ashamed of them-
szlves. They snouid hang their heads m
shame that a Member of the Congress
Party behaved like tnis It 1s such members
wno have brougnt the Congiess to 1ts
present condition and to the disrepute that
1t has suffered today It 1s this attitude of
the Congress Members Instead of saying
*Sorry, this 1s wrong. Our Members should
not do it,”” they go on defending 1t I am
surprised that the Congress Party has taken
this attitude What I was saying is that the
Government everywhere musappropriates |
l
|

very often and asks for more and more
appropriations Isit not an encouragement
for their members to behave like this?

In this Appropriation Bill there are se-
veral matters that I find There s a capital
outlay on the Department of Communi-
cations. This 1s one of the worst depart-
ments of the Government. You join 1ssue
withme Itis oneofthe worst departments,
the telephone department. I do not know
what sort of defence that day the Minister
made when I was talking of our telephones
and the difficulties in our getting trunk
calls, But we know that the Telephone De- |
partment s a paymg department. They are
making two hundred per cent profit, at (
least a hundred per cent profit. They do |
not give the correct figures. I challenge the \
Minister to let us know how much profit
they are making on the telephones and yet
they go ondefendingthis. Instead of wasting
money and giving more and more money
to scnemes and projects that do not pay
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returns, Government should certamnly
spend more money on telephones and on
umproving communications in this country.
Unless weimprove communications, things
will not improve This 1s one of the basic
necessities of hife. You go allover the world.
Telephones are so easy and tt 1s not a ques-
tion of one country or another In Europe
youcan telephone from one city to another.
I am talking of free Europe. I do not know
what happens inside the iron curtatn.
But 1n Europe you can telephone from
one city to another very often directly
on the dial. Even 1f you have to use the
services of an operator, telephones are
connected so quickly. Of course, those
who have gone to America know that
from one end of the coast to the other end
you dial and you get your number. If you
know the number and the code number,
you land at an awrport and you can get
any person from one coast to the other.
If you want to telephone at night the charge
1s one dollar Now, look at this, how 1t 1s
done there. I telephoned to my son two
or three days back, where he was 1n a
umversity in San Francisco He had gone
for his Christmas holiday to Arlington.
That 1s near Washington. He operated the
code number and without having to wait
I was connected. Today can you ever hope
of such a thing in the country under the
present Congress regime? They do not
want to improve When you detend some-
thing which is wrong, 1t shows that you do
not want to umprove. The telephone ser-
vices 1 this country and the communica-
tions system must be improved. I know
there are a large number of people, busine-
ssmen When they find difficulty in getting
telephones, they ask for Telex For that
also they are told that they have to wait 1n
a queue Or else the other thing 1s they get
a recommendation from some Mmister.
This 15 a terrible thing. All that leads to
corruption It should be straightened out.
Money should be given to these depart-
ments to expand the ordinary services,
which the citizen 1s entitled to What are
we doing ? We are going on wasting money
on projects and whether they would pay
or not 1s a doubtful matter

The other thing that I shouldlike to point
out 1s here an example. I am sure every-
body has seen the paper this morning.

SHRI A. D MANI (Madhya Pra-
desh) : Which paper?

SHR1 DAHYABHAI V. PATEL: All
papers. It 1s full of advertisements of the
Food Department. The picture of Mr. Jag-~
jivam Ram and Mr. Shinde 1s there. Now,
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I have nothing personal against these Mi-
nisters. It is their paper and their pictures
are appearing.

DR.B. N. ANTANI (Gujarat) : You
mean the green revolution.

SHRI DAHYABHAI V. PATEL: I do
not know whether it is green or red or what-
ever it is. He has mentioned it as green.
Yes, the heading is ““Green Revolution’’.
1 do not know whether itis green or red.
T am inclined to think that it is pink under
the Congress regime because they have got
a tinge of red into them and we see it
bubbling up and sprouting very often in
this House. (/nterruption). The green re-
volution has not come in this country as
it should have been. It was five years ago
that, after my visitto Taiwan, I came and
told them. Adopt this. Our Government ‘
said ‘No’. A year ealier the Rockefeller
Foundation offered us the Rice Research
Centre. Prime Minister Nehru refused it,
saying that ws have plenty of rice in this
country. I have just come from a visit to
the Philippines and I have seen what they
have done wi'h it. Tt is not only one place.
Philippines is such a smaliplace,there are
so many islands, and they have got a re-
search station injevery island because of the
difference in soil, and they have found out
what strain of what grain, particularly rice
grows there. For this large country we
need not one but several research stations.
For a large State like Bihar from where,
our Food Minister comes, it would re-
quire more research stations. But
it is a surprising thing that all the im-
portant Ministers who are in the Cabinet
from Bihar have managed to concen-
trate themselves in one area, Sasaram
or the adjoining area. That is why
things happen like this. I am glad this

supplement is being printed and
people are told about rice, but this
sort of advertisement in the news-
papers, I suspect, is patronage to

newspapers. You know why they give pat-
ronage. Government are in great diffi-
culty about many of their ways and
actions yus: now. The newspapers are
not very happy at the manner in which
the strike was dealt with. Is this all
being done to make them forget all that. |
Just a little patronage very often goes

a long way. So, Mr. Vice-Chairman,
I do not like this. I wish the Food
Minister would not indulge in this.

1 wish the money that is spent on this would
be spant in giving education to the poor
farmer to improve his crop and in helping °
him 10 do it, Farmers in this country are !
quiic willing to do it, but unfortunately
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they are not told how to do it in the proper
way. What is the use of printing all this
in English in their newspapers?

SHRI A. D. MANI:

SHRI DAHYABHA!V.PATEL: That
is it. It is patronage given to Mr. Mani.
I do not mean Mr. Manipersonally, I mean
signifying Mr. Mani and his class, so that
they are less critical of the actions ¢f ihe
Government, they swallow what the Mi-
nisters pronounce here and outside and
make it platable ‘o the people in whatever
way they can. This is wrong. Public money
shouid not be used for this purpose.
I am sure Mr. Jagjivan Ram an oldsial-
wart of the Congiess and an old freedom~
fighter—I have great respect for him in that
respect; he has been in the Cabinet sc
long—does not want any sort of bocst like

We get money.

i this for himself; but it is somebody in the

Ministry trying to please him. Why shculd
he do that? Mr. Shinde has got a good
record of service for which anybody should
be proud. He isa young man. He has done
very well in the Ministry where he is put.
Heis in a very difficult position sometimes,
1 know. He has to keep his peace with his
superior, keep his superior pleased and
also please the people and work efficiently.
I am sure he is working efficiently. But this
is not the way to boost them. This is
public money that is given to newspapers
to which 1 object.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You have taken thirteen
minutes,

SHRI DAHYABHAI V. PATEL : Then
I come to the Ministry of Commerce and
the Ministry of Industry. These two Minis-
tries are also coming in for large grants

THE VICE-CHAIRMAN (SHRI M.P,
BHARGAVA): We have to do proper
appropriation of time.

SHRI DAHYABHAI V. PATEL 1 wish
the Congress Party would do it. You must
have seen that we have co-operated in the
appropriation of time.We spend three days
on a certain measure. I would have liked
more time to be spent on this thing, but I
am not going to take more time. I would
not take as much time as other Members
have taken on those days because I want
to make constructive suggestions.

THE LEADER OF THE HOUSE
(SHR1 JAISUKHLAL HATHI) : On
our side we have not taken much time on
any of the items.
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SHRI DAHYABHAIV.PATEL: Iam
saying we co-operated. I am just pointing
out that we co-operated. What I want to
point out is the administration of the Com-
merce and the Industrics Ministries which
leaves us absolutely dissatisfied. Mr. Dinesh
Singh goes abroad, we ask forinformation,
no information is forthcoming. Mr. Fakh-
ruddin Ali Ahmed denies in this House
and writes a letter to me saying that “‘we
nave answered so many questions on so
many occasions; your charge that we do
no. answar questions is wrong’’. Even in
this session more than half a dozzn calling
attention notices and one dozen short
notice questions I have given about the
doings of both the Ministers, about their
trade talks, and this House has been denied
and opportunity of discussing them. Re-
cently there have been trade talks with a
delegation that came from the Soviet
Union. There was criticism in the House.
Has the House been told what Govern-
meni is doing? Is this how democracy
should function? This House must be
told that this is what is going on, whether
this House approves of it or not. The
House must be given a free opportunity to
discuss it, Therefore, I draw the attention
of the House to this.

Before 1 have done, I would refer to
one other maiter which concerns this House
and which matter has been raised more than
once. It is the affairs of the British India
Corporation. What is Government doing
about it? Allsorts of assurances are given.
The subject-matter is under investigation.
I think it is now left to some Judge. Why
did this situation arise? I have been the
person who drew attention to it from the
beginning. I told the House five yearsago
that this is what is happening to this large
Corporation, large industrial complex.
Why is this being allowed to go to dogs
like this when we have so much unem-
ployment, when this Coporationis capable
of making large profits—and its capability
has been proved by Mr. Tantia who was a
Congressman. who has been appointed in
charge and I am told he has made a won-
derful job of it and that the industrial
complex is working well except the one
part which is the root cause of it. Perhaps
I will leave some time for my colleague
who has got something to say about it,
but I would like to say that the Govern-
ment is not going about its business in the
right way. On the one hand you want to
. abuse, at least some of those people who
sit on your benches, the private indust-y
as monHpolists and our friend Mr. Bhupesh
Gupta supports you. But what is the Gov-
ernment monopoly doing, where is it taking

[28 DEC. 1968]

Bill, 1968 6124

us to? What is happening to Govern-
ment enterprises ? Ongewhg gives c1)15 Lnis
epterprise, one who builds up industry
is abused right or wrong, in season and
out of season, and he is harassed by the
dlﬂ‘qrent Depqrtments, by different peo-
ple in the Ministry. Those Congressmen
make all sorts of attacks, and he is not
allowed to get on. Where are you taking
us to? If you do not want to have indus-
try, what do you want? Dg you want this
country to become Communist immedia-
tely and hand it over to Mzr. Kosygin who
comes here to give you directions again
andagain? Is it what you want?

SHRIA.D. MANI: We do not know

what will happen in the next hour. At thi
11D . At this
hour Mr. Kosygin is in power.

SHRI DAHYABHAI V. PATEL: We
want to know whether this country is
going to be reduced to the state of Cze.
choslovakia by this method. We have re-
peatedly asked and this Government does
not give an answer, but it looks as if the
Gover_nn}ent 15 not sure of its own mind
and it is a house divided within itself,
and therefore the whole country is paying’
and we are being taken to rank ruination.
I am sorry that this has happened to this
couniry under the Congress regime.

SHRI G. R. PATIL (Maharashtra) :
Mr. Vice-Chairman, while supporting
the Appropriation Bill I would like to make
some ot{servations on the demands made
by certain Ministries. The first demand is
Demand No. 3 by the Commerce Minis-
try. 1 wholeheartedly congratulate the
Mlqlstry for its very nice performance
during the last eleven months as far as
exports are concerned. There is no doubt
that during the last eleven months the
export of our country stands at Rs. 1300
crores, and it is because there is an increase
in traditional as well as non-traditional items
but it is worth considering that the non-
traditional items have recorded a 22 per
cent increase during the last eleven months.
Here I would like to draw the attention
of the Ministry that as far as these non-
traditional items like engineering goods
and some other items are concerned,
though they have made an exceptional
progress during the last eleven months,
still it is not understood why traditional
items like tea, jute and other items have
not made so much impact during the
eleven months. Even during the eleven
months there was only 2 per cent growth
in these traditional items. Here I would
like to draw the attention of the Ministry
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to the fact thatthough this is the perfor-
mance during the period of eleven months
as estimated by the Ministry by the end
of this year, the export will be to the tune
of Rs. 1,400 cro.es. And 1t should be taken
into constderation that during this very
peticd the import of foodgrains was so
much reduced and therefore we have got
this much figure. I would like to say that
as far as the traditional items are Concer-
ned, which have shown a fall, jute goods
accounted for a fall of Rs. 29.8 crores 1n
the first eighr months of 1968. During the
same period, exports of hides and skins
were lower by Rs. 7.82 croies and raw
jute by Rs. 1 72 crores and ontons by Rs,
1.23 crores. Therefore there are other
minor ttems also. It should be looked 1nto.
Particularly, jute has been hard hit during
the last eleven months. And steps should
be taken to see that the export of these
1tems 1s increased.

Another traditional item 1s tea. In the
morntng 1t was pointed out by my hon.
friend, Mr. Purkayastha, that during the
floods in Darjeeling and other areas, the
tea estates have been very much damaged
and 1 1s feaired that during the next year
there will be less of tea for export. But 1t
15 a good thing that as far as tea export 1s
concerned, we are having some consult--
tions and joint efforts along with Ceylon
which 18 another country having tea ex-
ports.

As far as hese exports are concerned,
1 would like tosay that there are some Asian
and African countries to which we are
having more exports of textile goods. In
ertain States of Africa the textile industry
is being set up. For that also, our country
1s helping them. But i course of timeit
should be taken into constderation—our
market for textile exports will become li-
mited. From that point of view also, we
should tdake some steps.We have to increase
our textiue output through the rehabilitation
of the sick mulls. The problem of the sick
mulls 18 under the coustderation of the Gov-
ernment. The Government are taking steps
to see that the sick mulls are merged with
the healthy ones. I do not now when 1t
will materialise.

Another point is about the demand of
the agriculturists and the farmers. I would
like to congratulate the Ministry for taking
a progresstve step for fixing the prices of
agricultural commodities. No doubt 1t
has helped a lot as far as the agriculturists
are concerned. The policy of fixing re-
munerative prices by the Agricultural
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Prices Commussion 1s not alone good though
Some incentives to the farmers are there.
In fact, when we talk of sick mulls, when
we talk of the jute industry, when we talk of
the cement industry, the Government comes
forward‘ and gives them incen’ives 1n the
nams of the mdustrialists as well as labour*
But whensver the question or giving mncsn-
tive prices {o the farmers of this coun.ry
comes up, I am sotry to say that m the
name of consumeis (hewr legitima.c de-
mands are never being met by the Govern-
ment, I say—whether it 1sa green revolution
or as Mr. Dahyabhat Patel said, it 1 a
pink revolution—that there 1s an agricul-
tural revolution comng, and it 18 coming
because the Government is giving the far-
mers very much help. But at the same time,
the Agricultural Prices Commussion which
Is fixing the remunerative prices never
fixes them on the basts of the cost of pro-
duction of agriculture While 1n the case
of the other manufactured goods the pri-
ces are fixed on the basis of the cost of
production, here as far as agriculiural
production 1s concerned, such a measure
18 not being adopted. Fortunately for this
year I am told that the Agricultural Prices
Commuission has been associated by some
Members of Parliament also, some pro-
gressive farmers.

While she Government has taken a very
nice step 1n fixing up the prices of agri-
cultural products, thereare certain other
commodities, particularly groundnut. the
prices of which have not been fixed Grou-
ndnut 1s grown on lakhs of acres of land 1n
this country. The growers of groundnut
when they come to the mandis after rea-
ping then harvesi find that the prices are
fluctuating. And every time there is  such
a wide fluctuation as far as the prices are
concerned. In States like Maharashtra,
Gujarat, Andhra and Mysore, the ground-
nur growers are hard hit. To give better
prices to these groundnut growers, in
Maharashtira we have set up so many co-
operative o1l mulls so that after processing
the farmers who are the members of these
co-operative otl mills will get the benefit.
But unfortunately, because of these wide
fluctuations, these farmers, instead of
getting any betier prices are losing and these
o1l mulls have gone 1nto losses. [ would
appeal to the Minister that the National
Co-operative Development Corporation
should come forwaid to help them. These
co-operative o1l mills have no mcney and
therefore they cannot go into rhe market
for making purchases because they have
already invested their funds 1n the pur-
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chase of machinery aund also for the cons-
truction of building, erc. Therefore it 18
high tims2 that a Price Fluc.uation Fundis
created For tha* purpose, the National
Co-operative Devzlopment Corporation
should come fo *he rescue of *hese people.

Ano her tmportant thrg {iom tne point
of view of agriculture 1s the Crop Insuran-
ce Scheme which 1s much talked about.
I am told that so many State Govern-
mzn*s were also requested. But 1t seems
that he State Governmentis are not res-
ponding to that scheme; they are not pre-
pared to rake up 50 per cent of that. 1
would urge hat <he S ate Governmen's
should be requested 1a this matter.

As tagards the demand about broad-
casting, 1t has been stated .hat some de-
mand has been made for setting up a TV
station 1n Srinagar. 1 have no objection
to thesetting up of a TV station 1 Srina-
gar, But what about the setting up of a
TV station 1n Bombay and other cities
There should have been a phased program-
me and that should bs completed. 1 am
told that a building 1s already completed
but that for want of machinery and other
equipment that is not comng up.

Sir, the Sangh Transmutting Stationis
under the Poona Broadcasing Station. It
has already been decided by the Govern-
ment that the Farmers’ Home Programme
now being broadcast from the Poona
Station 1s to be broadcast from Sangh,
It 1s *he demand of the people of Sangli,
Kolhapur, Sa.ara and other Disttic s that
this Sangl Transmutting Station should be
converted into a full-fledged broadcasting
station. So I would urge upon the Minister
concerned that steps should be taken to
see that this transmutting station 1s con-
verted into a broadcasting station.

As far as the demand of the Civil Avia-
tion Depar.ment 1s concerned, while sup-
porting 1ts demand for strengrhening the
runway at Begumpet, I would also urge
that the Indian Awrlines should start an
air service to Kolhapur. It 18 a very impor-
tant city. It 1s surrounded also by so many
other important towns like Ichalkaranji,
Nipant, Sangli, etc, at a distance of 15 to
20 miles. Kolhapur 1s a very importan*
city from the point of view of industry.
The Indian Airfines has declared that it 1s
contemplating to undertake an air service
to Kolhapur. 1 would urge here that
immediate steps should be taken to see
that the awrstrip there 1s improved imme-
diately or that an aerodrome 1S construc-
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‘ ted as early as posstble, whereby the needs
and demands of these three or four dis-
tricts are satisficd.

Regarding the Tourist Department,
there 18 a proposal, I am fold, for the cons-
*ruction of some bungalows and restaurants
at Ajanta Bu' as far as Aurangabad 1s
concernad where the tourists come and
from where they go to Ajanta, I find that
absolutely there are no fac.liues for them.
So. there should be some hotels. The Tou-
rist Department should have some new
hotels set up particularly at Ajanta.

Lastly I would like to0 say some hing re-
garding the flight of the Indian Airlines
from Bombay to Nagpur., Previously, as
you Know, Mr. Vice-Chairman, the Maha-
rashira Government was holding its winter
session at Nagpur. Now with the ending
of the sesston the day flight has been can-
celled. It has caused great 1nconvenience
to so many pcople going to Nagpur and
coming back to Bombay. Nagpur 1s an
mmportant city. 1, therefore, urge that this
day flight should also be restored.

SHRI A, D MANI : Mr. Vice-Chairmn ,
Sir, I want to make a few observations on
demand No. 120, ““‘Capital Outlay of the
Minustry of Information and Broadcasting’’.
As the hon’ble previous speaker, Mr. Patil,
pointed out, this money 18 required for the
setting up of a T. V. station i Kashmir.
We do not grudge the poeple of Kashmir
this honour which has been done to them
by the Ministry of Information and Broad-
casting. But 1 thought that m planning
the T.V. development in the country the
Government would take into the account
the needs of the urban centres of India like
Bombay, Calcutta, Madras and Kanpur
where there 1s a large industrial population
living more or less in slum conditions with
no means of securing proper en.eitainment
in the evening. It 1s 1n these areas where a
large number of transistors and radio sets
are sold that the Government would have
found an ou‘le* for T. V. development.
1f a T. V. station 1s to come into existence,
apersonmust buya T, V.setanda T V.
set, as you know, Mr. Vice-Chairman, 18
far more costly than a radio or a transistor
set. T would like the Deputy Minster of
Information and Broadcasting to tell us
what considerations weighed with the Gov-
errment 1n chosing Kashmir as a place for
T. V development,and I would like to ask
her further whether the hilly terrain of
that region might not in‘erfere with the
T.V. transmussions. I am not a very good
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student of science, never was at any time.
But as the hon’ble Deputy Minister must be
posted with the scientific aspect of this
matter, I would Uike her to give more
wmformation on that point.

Sut, I would like to go on to another aspect
of the Ministry of Intormation and Broad-
casting, namely, the extraordinary offer
of a loan of Rs. 25 lakhs to the Janasatta
and the Lokasaita newspapeis ol Gujarat.
I amreminded of what Emperor Halile
Selassie satd when Abyssinia was 1nvaded
by Italy. Hesent a telegram to the people
of Abyssmia saying ‘‘Sympathise with you
for having had Britain’s support”.

Sir, the hon’ble Minister, with the con-
sent of the Ministry of Finance, accepted
the request of Mr. Ramanlal Seth and
offered him Rs 25 lakhs. Then we had a
good deal of discussion in this House and
the o.her House The Mins‘er thought
about the matter again I am very sorry he
1s not here. He spoke to me yesterday that
he was gomg out of the town I had told
him that I wanted to raise this question
here.. .

SHRI BHUPESH GUPTA
Bengal) © The lady 1s there.

SHRI A. D MANI : Yes, the ladY
should answer. I would like the hon’ble
Deputy Minster to tell us whether the
offer to Mr Ramanlal Se:h stands or not.
I understand that the offer has been with-
drawn The poor gentleman, believing the
pious words of the Governmen’ of India,
1ssued a press statement thanking the
Government of India for the offer. He
said that for all the sympathies of the
Government he was very grateful to the
Government of India which offered him
this money May I know whether this
offer has been now withdrawn leaving him
high and dry? According to my informa-
tion Mr. Ramanlal Seth1s busy selling hi-
machinery to pay off s outstandings.

Sir, some facts have come to my notice
regarding this group of newspapers. 1 speak
with a certain amount of reticence about
this matter because I am a fellow newspa-
perman and there 1s a rule of the Press
Club that one does not speak 11l of another
member of the Club But in the public
interest I must pomntiout that Mr Ramanlal
Scth himself has been accused of indulg-
mg n monopolistic practices. He started
newspapers with eight pages and has been
selling them at lower prices to compete
with four-page and six-page newspapers
which were unable to face the competition
of this gentleman’s newspapers.

(West
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Further, T undartstand that this gentle-
man who himself was heavily indebted
Was paying inierest at the rate ot Rs. 1,000
a day, His rate of interest was 33 per cent.
on the loans that he secured. Now, I would
like to ask the Muster to tell us how this
pci(wn was constdered a good financial
Tk,

SHRI BHUPESH GUPTA
Morad Desar’s friend.

Mr.

SHRIA D MANI: Not only Morarji’s
but everybody

THE VICE-CHAIRMAN (SHRI M.P,
]éIt-lIARGAVA). Mr. Mani, addiess the
arr,

SHRI A. D. MANI: Sir, he 1s mntetrup-
ting me.

THE VICE-CHAIRMAN (SHRI M.P,
BHARGAVA). Do not worry about him,

SHRI BHUPESH GUPTA: What do
you mean by “everybody’ ?

SHRI A. D. MANI: Sir, I can under-
stand that the Government of India has
made certain financial advances to the
Press Trust of India and the United News
of India These are the two agencies which
required some kind of Central assistance
and I am happy that these news agencies
are functioning with a great measure of
independence As a subscriber of one of
these agenctes I can testify as—also one who
has wa ched very closely the functioning of
these 'wo agencies—that the Government
has not interfered with their freedom. But
n the case of a newspaper when the Gov~
ernment advances money, the money has
got to be secured 1n some way There was
no property at +he disposal of this gentle-
man n liew  of this loan of Rs 25 lakhs
which was being offered by Government,
I had raised this matter eatlier, and cn that
occaston 1 was told that this question was
referred to the Press Council After the
Government had taken a decision for ad-
vancing a loan of Rs 25 lakhs, where was
the need for the Government to entertain
second thought? They saw the criticism
in Parhiamen*. They wanted to hand over
the baby fo the Press Counctl so that the
Press Council could be blamed for stran-
gulating the baby The Press Council has
taken a very right view that no financial
accommodation should be offered to news-
papers because such accommodation would
undermine their independence.
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In “his connection I would point out that
there 1s a small newspaper committee of
which I was a member and of which Shri
Diwakar was the Chauman It recom-
mended that a Fmance Corporation
should be set up to provide money for
purchasing machinery Bui what this gentle-
man wanted was money for running the
paper not for buying his machinery He
has been selling a good deal of his machin-
ery to various persons I am surprised that
the Government should have let down this
genrleman completely Would the Minis-
ter tell us whether she 1S going to accept
this recommendatton of the Press Council ?
My Hon friend, Mr Ganga Saran Sinha,
was a member of the Press Council He
st haxe beag gresent at the meating whex,
this question was constdered 1 feel that
the Government should givean assurance
to this House that they will not give any
financial accommodation to any newspaper
We are prepared to starve. We are prepa-
red to close down We are prepared to
produce rats, but we do not want any
money from the Government for running
any institution tn this country, ., , .

SHRI BHUPESH GUPTA. Not even
Hitavada.

SHRI A D MANI- Yes, not even
Huavada Hitavada sholud also close down
1f 1t stands mn need of Government assis-
tance. [ want this assurance to be given

SHRI BHUPESH GUPTA: [ hope the
Hitavada Editor did not ask for the Rajya
Sabha ticket.

SHRI A. D MANI: The Rajya Sabha
ticke* was not given to the Hitavada Editor
It was given to Mr Mani1 who had served
the people of Madhya Pradesh for 35 long
years. Therefore, the Government should
give a categorical assurance that after
having burnt their hands with this Gujarat
affairs, they would not offer any money to
any newspaper, and 1f any money has to be
offered, let 1t be offered to a corporation set
up by newspapermen and managed by
pewspapermen. This 1s the submission that
I wanted to make.

DR (MRS.) MANGLADEVI TALWAR
(Rajasthan) : Mr Vice-Chairman, Sir,
I rise to support the Appropriation (No 5)
Bill I would like to make a few obser-
vations Thete 1s ttem No 13 1t 1s a de-
mand for the Ministry of External Affairs.
Money 1s mainly required to open Fm-
basstes 1n North and South Korea and
Bulgaria, and for expenditure on Embassi-

s in general
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Mr Vice-Chairman, Sir, 1 would 1k®
io draw the attention of the Governmeit
that our Missions abroad should be mo!®
active, should take greater inferest n
presen.ingIndia’s point of view, way of life,
projecting a good 1image ot India
abroad. I am sorry to say that
our embasstes abroad are
very active usually. I
would give you an example. When I was a
student n the Untted States some years
ago, I wanted some films showing Indian
culture, Indian beauty spots, to show to
my fellow-students and others at the Johns
Hopkins Unive s1y The embassy told me
“You take the films at your own cost.
You come here, collect them, bring them
hack. and. you haxe 2L the tesnenavlity 2
Sir, I would Iike to say that people from
other countries were given all types of
help when they wanted, especially to
present the 1mage of theirr country But
our embassies are not at all interested, at
least they were not then The officers of
our embassies, [ am sorry to say, are more
interested in their own affairs than 1n the
affairs of India. Therefore, I would strongly
urge upon the Government to seeto it—
because we spend a great deal of money
and the image of India depends on these
ambassadors and other embassy officers—
that they send the right type of people and
see that the work of the publicity depart-
ments of our embassies 1s efficient.

3pMm,

Mr. Vice-Chairman, North Korea 1s 8
communist country and as you know,th®
publicity departments of communist coun-
tries are very active, very prompt and per-
fect. And these days, as China 1s hostile
to us, these communist countries want to
malign India and show that the Indian way
of life 1s not at all good Therefore, our
embassies and mussions especially in
communist countries should be very active
and should see that the image of India is
properly projected there.

The next item on which I wat to speak
s item No 3 “Other Revenue Expenditure
of the Miustry of Commerce” 1 would
tike to say in this connection that 1 wel-
come the Minsstry’s effort that we should
combine with Ceylon with regard to tea
¢xports Tea 1s one of India’s main export
stems and 1t earns us a good deal Jf foreign
exchange. Greater attention to the export
of tea and getting better terms for its export
will go a long way in boosting India’s export
trade and in earning more foreign ex-
c¢hange

Then I come to item No 126—Civil
Aviation Recently when 1 visited Kota and
Jodhpur, 1 was shocked and grieved to
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see the condition of the airports there.
They have one small rgom, There are no
conveniences, modern or ancient or any
type of necessary conveniences, 1 was
really very much shocked to see that state
of affairs, Jodhpur is a big city of Rajas-
than. It has a High Cour: there. It has
many State Government offices, and it is
an expanding city. Therefore, Jodhpur
deserves special attention. And so does
Kota, because, as you know, Kota is fast
becoming another Kanpur of Rajasthan
& great indusirial centre. There are many
public sector industries there and they are
fast growing. Nowadays the private sector
Is also interested in developing industries
in Kota because, as you know, many peo-
Ple are coming away from Calcutta owing
to the labour trouble, ““gheraos’’ and $o on.
Therefore, it is essential that the Kota
aerodrome should be developed and
developed soon and made into a modern
aerodrome, .o

Then I come to item No. 113—Loan
and Advances by the Cen‘ral Government.
In this connection, I would like to say
that Rajasthan is suffering from unprecede-
nted drought and is helping her people by
employing 80 per cent of the working popu-
lation of at least two districts i. e. Barmer
and Jaislmer and they are paying lak 1s of
Tupees every day to these people for their
daily sustenance, to enable them to bpy
foodgrains. They had asked for an assis-
tance of Rs. 61 crores from the Centre and
they have been given only Rs. 5 crores, for
flood relief. And now out of the sanctioned
Rs. 8 crores and some lakhs, they have been
given at present a few crores. Then, there
is another point that I would like to urge
upon the Government, that is, they should
give as far as possible outright grants for the
drought-affected people because the State
Government is not in a position to pay
the interest as well as part of the amount in
instalments immediaiely, Angi usually the
instalments have to be paid—1 speak
subject to correction by the Minister—after
one year plus the interest on the loan. So it
is necessary tha. this should be reconside-
red and the terms of loan should be made
as liberal as possible, as the State Gov-
ernment is suffering from ﬁnapc1§.l
strain because of these droughts and it is
doing its best to help the people there,

Then 1 would like to make another point,
that is about the Rajasthan_ Canal. They
have decided to make the Rajasthan Canal
apto 120 miles, But it does not cover
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the area that needs water most urgently,
Therefore, 1 urge upon the Government
the need to persuade the Planning Com-
mission to make it upto to 140 miles,
That would help Rajasthan because the
last 20 miles would cover the area of
Bikaner and other dry places and it will
help the State to irrigate that area and make
the land very fertile, to make it not only the
granary of Rajasthan but help the whole
Country by its production. Though there is
110 on¢ here from the Ministry of Food yet,
I would make an appeal through you, Mr.
Vice-Chairman, to be conveyed to the Food
Minister that they should supply enough
foodgrains so that the State Government
can raise the ration in the drought-
affected areas from 8§ kilograms per month
to 10 or 12 kilograms. With these words,
I support the Bill,

SHRI BHUPESH GUPTA : Mr. Vice
Chairman, I should like to make a few
general observations. The first thing that
I should like to mention in this connec-
tion is about the meeting of the Prime
Minister, the so-called election meeting
of the Prime Minister of our country. Re-
cently she went to West Bengal to address
a number of election meetings. One such
meeting was held in Kharagpur, a consti-
tuency held by usin all the previous ge-
neral elections. Now it was a party meet
ing,

SHRI DAHYABHAI V. PATEL : Are
you claiming zamindari rights ?

SHRI BHUPESH GUPTA : Kharag-
pur, you know, is that railway centre. She
was there. She spoke for 20 minutes at
that meeting. And for her security 8,000
policemen were mobilised from all over
West Bengal and the cost was, according
to our reckoning, Rs. 2 lakhs. That
means, for every one minute she spoke the
public exchequer had to pay Rs. 10,000.
I do not know what you are goingto gain
by that. I am sure she will never get that
constituency. Anyway, it is beside the
point here. But, are we to accept such a
position? I can understand the minimum
security necessary being provided to the
Prime Minister. But when she £0€s to the
election meeting the Prime Minister uses
the official plane, the Government plane,
for which again the Government pays,
She may say she pays her own fare. That
is all a hoax. Everybody knows the eco-
nomics of the plane, the pilot’s salary
and other things paid for by the exchequer
of the State , . .
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SHRI AKBAR ALI KHAN (Andhra
Pradesh) : That happens in every country.

SHRIBHUPESH GUPTA :Iamtalking
about this country. Bight thousand po-
licemen were mobilised for her meeting
there. Can you cite any ozher Government
in any parliamentary democracy where the
Prime Minister goes to an election meeting
and the State has to incur so much expen-
dityre as in this case, for every minute of
her speech an expenditure of Rs. 10,000 ?

_ SHRI LOKANATH MISRA (Orissa) @
were the policemen the only listeners in
that public meeting?

SHRI BHUPESH GUPTA Well,
there must be others also, but mostly po-
licemen. But ! am sure there is no question
of our losing there, and we are not worried
about that. But consider this thing. I
am told that her entire election campaign
has been arranged like that. I think the
Government should make a statement
as to how much it cost the exchequer to
get the speeches from the Prime Minister
in an election campaign It is mecessary.
I tiink with the expenditure we can set
up a small fertiliser factory . .

SHRI AKBAR ALI KHAN : No, no,
yHu are exaggerating.

SHRI BHUPESH GUPTA : Maybe
Allright, a machine building plant, or you
can irrigate large areas of cultivable land.
We can bring it under irrigation. You can
do so many things.

SHRI DAHYABHAI V. PATEL : Dis-
tribute fertilisers free to the agriculturists.

SHRI BHUPESH GUPTA : So, this is
about Prime Minister’s meeting. I would
advise the Prime Minister, if I may say so,
when she uses the plane she should announ-
ce in the papers that the opposition
parties can also take advantage of the
flight so that others also can decide as to
whether the Government plane could be
used by them for their purpose. We all
assure her that nobody will try to talk to
each other. We shall be only sitting there
and reaching our destination. All this is
becoming a joke.

Isit the Government contesting the elec-
tion or the Prime Minister? If it is the
Prime Minister of the Congress Party,
let her use the commercial plane, the ordi-
pary plane. Let her face some of the diffi-
culties that some of us have to face. Let
her go by ordinary plane and address these
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meetings. Let her not be afraid of it. After
all, nobody is going to do any harm to her.
And then, in the Raj Bhavan there was a
meeting after that. There in that neeting
while she was supposed to have a meeting
with engineers and others, all the business-
men came there. Do Iinfer that that meet-
ing was meant for inspiring engineers or
for collection of funds? I a=m sare the
Prime Minister did not ask for money. I
think that meeting was organised in order
to inspire people to put funds to the Cong-
ress Party for election. And among the
guests present were Shri Profulla Sen,
Shri Atulya Ghosh, etc. and this ex-
penditure has also been incurred by the
State. Itisaninterferenceinthe free and
fair election. It is an interference at the
highest level. She was talking about the
stability of the Congress, that Congress
alone can give a stable Government . ,

SHRI AKBAR ALI KHAN : Thatis a
fact.

SHRI BHUPESH GUPTA : The coun-.
try needs not only a stable Government,
bui it needs a decent, progressive, human
Government which with all its policemen
and others, with all its material resources,
the Congress Party has failed to give. So,
I leave it at that. So, remember that one
minute of her speech in Kharagpur cost
you Rs. 10,000 only on police. I do not
know what gems dropped from her lips
and how many voters will vote for her. But
I think we have lost quite a lot.

Mr. Vice-Chairman, we understand she
is going to the Commonwealth Confe-
rence, and it has been announced that Mr.
Bhagat willaccompany her. Ido not know
why she is going there. She need not be
photographed with Her Majesty the Queen.
She herself is a queen. Why should she
be bothered about it? What for? She is
a democratic parliamentary queen. Why
should she be bothered about it, going there
and wasting money? She is going there
wasting money for getting nothing, Mr.
Wilson made it clear that no business
would be transacted, and he made it clear
that even on the question of Rhodesia the
British Government is not going to do any-
thing. What for is she going there?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Bhupesh Gupta,
is all this covered inthe , . .

SHRI BHUPESH GUPTA : All right,
allright. May I advise her not to take the
trouble of going to London? 1t is better
she addresses election meetings minus the
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cost incurred by the exchequer, the kind
of which I have referred to in this connec-
tion. At least she will have a look at the
faces of the people even from a distance.

Then, Mr. Vice-Chairman, we have got
this session and we are ending it today. We
were supposed to have got a blue-print of
the Fourth Five Year Plan. Where is it
now? Isitin Mr. McNamara’s basket or
somewhere in America? Where isit?
shouldlike tofknow that. These gentlemen
could not even meet to discuss a plan. If
Mr.Morarji Desai walks in, Shrima}i Indi-
ra Gandhi walks out. If she walksin, Mr.
Morarji Desai walks out. If both of they
walk in, Mr. Gadgil walks out. Such is
the position. These people cannot even
meetto discuss a plan. Their bankruptcy
has reached such a high stage. I think you
require a space flight to reach that level of
bankruptcy in which the present Govern-
ment findsitself today. We have been told
about the private sector of my friend. My
friend, why do you complain against Shri-
mati Indira? I cannot understand. For
the private sector the original gstimgte was
for 7,500 crores, but now it is estimated
that {t will get 10,000 crores and the public
sector is reduced. And I am told Mr.
Morarji Desai told Mr. Gadgil, I am sorry
Mr. Gadgil told Mr. Morarji Desai that
he has to find additional resources of the
order of 4,000 crores. Mr. Morarji Desai
said, “No’’, and they parted company.
Now we are told that it will be an annual
plan. The only plan today we are left with
is the family planning. Even in that we
are making a mess of it. The Health
Minister, Dr. Chandrasekhar, is sitting
here. He will enlighten us on the subject.
No planning is possible here. They do
not know how to do the family planning
at all. Sometimes we hear this thing . . .
(Interruptions) 1 do not know if my friend,
Mr. Sinha, can tell us .

SHRI B. K. P. SINHA (Bihar) : Is the
honourable Member competent to speak
on family planning?

SHRI BHUPESH GUPTA : That is
why I have asked my friend, Mr. Sinha,
to speak on the subject. Whether by de-
sign or by omission or by neglect if he
has done any family planning, he should
tellus. ThenTwould bring to your notice
that in U. P. we are not, in the election
campaign, allowed to go into certain areas
like the Patwari area to run election cam-
paigns becauseitissupposed to beaprivate
area and the Government do not allow our
electioneers to go there. That is in
Uttar Kashi. Iwould ask the Government
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to remove this restriction and this area
should be open for election campaign
just as Delhi or other areas in the country.
The so-called prohibited area should not
be kept for excluding us.

I would invite your attention to another
serious thing. The Civil Defence emp-
loyees in certain areas 1n U. P. are in-
dulging in campaign for the Congress
Party and this has been brought to the
notice of the Government and nothing
has been done. I am reading out this :

“I am a candidate of the Communist
Party of India from Tehri constituency
of Uttar Pradesh Legislative Assembly.
During my tour of the constituency 1
have noted that the Civil Defence Emp-
loyees are entirely agitating against the
CPI and even crossing the limit of Go-
vernment policy in giving instances of
Czechoslavakia, The Area Organiser of
Tehri Garhwal is so subversive in his
propaganda that he is instigating openly
Hindu Nationalism and a chauvinistic
atmosphere is being created. It is in
either way favouring Jan Sangha party
also contesting from this constituency.
Though Jan Sanghis a negligible force
in this constituency but will impair the
supporters of the CPL"

This letter has been written by Mr.
G. S. Negi, Advocate, who is a candidate
from this particular constituency, to the
Chief Election Commissioner but the
Government is responsible for it.

Then Mr. Dasarath Deb Varma Jormer
MLA, Mr. Biren Dutt, former MLA, Mr.
Nripen Chakravarti, former Leader of the
opposition in the Tripura Assembly are
still under detention. They all belong to
Tripura and during the last 6 years, most
of them have spent the time in detention
without trial. They are still not being re-
leased. This is the attitude of tne Govern-
ment.

Then I strongly oppose the appointment
of Dr. Joshi as a representative in the
Committee in Baparas. The Visitor has
appointed a Sub-Committeeand it is sur-
prising tnat Dr. Joshi has appointed him-
self or got himself appointed as a Mem-
ber ofthat Committee. I think the Minister
should nave sought ap amenament to the
Act to prevent such things because he will
be sitting on the Committee where in fact
he is one of the accused. How can you
°xpect the teachers and students to give
svidence before the Committee where Dr.
Joshi, the Vice-Chancellor, will be sitting
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on the Committee? In Jadhavpur Uni-
versity there is a lot of penetration of the
American influence and the CIA is operat-
ing on a large scale. The Government
should do something about it.

The JCM Committee had a meeting
yesterday and it is surprising that a large
number of the members were not allowed
to attend because their unions had been
derecognised.

As far as the Loksatta and Jansatta are
concerned, 1 had written to the Minister
for I,and B. that a loan should not be
granted and Government should make a
categorical statement to that effect. Mr.
Shah told me that he would act on the ad-
vice of the Press Council in this matter.
‘Weread in the paper that the Press Council
has advised against the grant of loan. So
we would like to hear what the Govern-
ment has to say regarding this matter.

Finally as far as the Birla matters are
concerned, I do not wish to say much but
in the course of the other speech I raised
a little point. Hon. Members perhaps
missed it because it was connected with
some other thing. The Prime Minister's
Secretariat, how it is organised, is not the
concern of the P. M. alone or tne Gov-
ernment because vital secrets and in-
formation pass through that Secretariat
orthepeopleclosetothat Secretariat. How
is it that a gentleman was brought from the
Times of India, kept in her Secretariat
and he was there as a Press Attache
or Adviser on Publicity Affairs and now
we are told that he is going to become the
Rditor of the Hindustan Times. If you
make a diagram of it, nere is Mr. Shanti
Pasad Jain—No. 1, here is Shrimati
Indira Gandhi as number two and here is
Mr. Birla and there is the triangle. Are
we going in for this kind of thing? It is
a very serious matter. Do not treat it
ligh:ly. Could not ths Prim2 Minister find
any other person for appointment to the
important office as Press Pablicity Officer ?
Was it unknown to her that such people
would be in touch with big business?
‘What is the guarantee that this gentleman
who is leaving even such a post of Press
Adviser to the Prime Minister to geta
post under the Birlas is not taking a lot
of secrets with him? What is the guarantee
that during the time he was there the Birlas
had not maintained a line of connection
through him? Am I to understand that
he was out of their influence? Surely it
has b22n going on for a long time and 1
put it to the House with the knowledge
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that Mr. Verghese was seeking employs
ment as the Editor of Birlas’ paper, he was
kept there, maintained there and retained
there as the Press Publicity Officer. How

can you expect people to have confidence

in the manner in which the Cabinet is run

or the Governmentisrun? Whatisthe use

of talking about the Birlas when from the

P.M’s office Mr. Birla gets a presentation

ip the form of Mr. Verghese to take such

an important position? I am not making

any personal point. These are matters of

public policy, When Mr, Birla is under a

cloud, when Members are demanding an

investigation into his affairs, whenthe

Government is on the dock, when the bona

fides of the Government areunder question

precisely at that situation, the Press Pub-
licity Officer of no other person than the

PM of the country is appointed by the

Birlas as the Chief Editor of their leading
paper the ‘‘Hindustan Times’’. Isit a small
matter to be just brushed aside as aroutine
affair or personal preferences? Not at all.
I demand a proper enquiry into it. Some
time ago I exposed Mr. Mathai here and
I pointed out how through him the Birlas
and others maintained a grip, and had a
finger in the pie. To-day again1 venture to
say, after having stated what I have stated,
all these connections are still there. They
have to be snapped and there does not
seem to be any inclination of that on the
part of the Prime Minister to snap it.

Finally I would ask what this Cabinet
has come to. I would like to kpow the
definition of ‘Cabinet’. As a student of
constitutionallaw in England, in the same
college where you and I read, I understood
something about constitutional form of
Government, the Cabinet and the Cabinet
responsibility and the norms of Cabinet
functioning. I believe we borrowed from
them. At any rate wc are not original
in anything. Surely we are borrowing
from them. What has become of this Ca-
binet, I would like to know. Here Mr.
Poonacha says that he is not responsible for
the operational things. Yet Shri Shastri
resigned the post precisely for an opera-
tional failure. I would like to know
whether Mr, Shastri understood Cabinet
responsibility better or Mr. Poonacha
understands it better and we have the
Prime Minister saying nothing. We have
a silent Prime Minister. 1 have brought
here and we, in both the Houses, have
brought a lot of charges about the Mo-
rarji-Kantilal affair and we would like
to know what is the position of the Gov-
ernment. It is no use asking us to listen
to Mr. Desai. The Prime Minister should -
come and tell us. Once I made charges
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about other Ministers in the past when
Mr. Nehru was alive, he used to come
and speak. But our present Prime
Minister is keeping quiet. Well, why that?
Tell us what proof you need? Shall we
catch Mr. Morarji Desai or Mr. Kantila!
Desai in an act of commission of crime in
the same way a thief is caught on the point
of his burgling a house? It is not possible.
Enough evidence, enough circumstantial
evidence has been placed before you. Mr.
Vice=Chairman, again and again, the other
day when I read out that Finance Mi-
nister’s note I got the opportunity to say
this thing that the Private Secretary to the
Finance Minister had been communicating
with other Ministries and had communicat-
ed with the Commerce and Industry
Ministry in connection with that F. Ms,
note,

[RAJYA SABHA ]

SHRI ABID ALI (Maharashtra) : All
forged.

SHRI BHUPESH GUPTA : Say that
it is forged.
SHRI ABID ALI : I say it is forged

SHRI BHUPESH GUPTA : Say it is
forged and punish me—I can understand
that. Why do you not do it? I gave the
number of that F,M’s, note ; it was CGI/46
(352)-2-60.

SHRI ABID ALI : Mr. Vice-Chairman,
is it pot a fact that he produced something
like this here about New York and
the daughters of Shrimati Vijayalakshmi
Pandit, which ultimately were proved
to be forged documents? And he never
had the decency to apologise for it. That
way he is accustomed to bring many
forged things here.

SHRI BHUPESH GUPTA : Unfor-
tunately, we are living in a mountain of
misfortunes . . .

SHRI ABID ALI : Too much.

SHRI BHUPESH GUPTA : We are
sinking in a sea of misfortune, shall I say?
Yet we donothavethe misfortune of having |
Mr. Abid Alias the new Finance Minister
of the country. Enough, Mr. Morarji
Desai is enough.

(Interruptions)

SHRI ABID ALI : But my party is
there.

SHRI BHUPESH GUPTA : All right.
Then tell Mr. Morarji Desal, your party-
man, to come and tell us that it is a forged
document. Why are you getting up, I (
cannot understand.

USSR
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SHRI ABID ALI : You are accustomed
to produce forged documents here,

[THE DEPUTY CHAIRMAN in the Chair]

SHRI BHUPESH GUPTA : Therefore;
as I was saying, there is a Cabinet Gov-
ernment but hardly it exists, Itis govern-
ed by the Secretaries in which two domi-
nant Ministries are there, the Home
Ministry and the Finance Ministry, and
the Prime Minister is trying to preside over
it taking advantage of allthe eontradic-
tions. But that is not how Cabinet Gov-
ernments function. The Prime Minister
of a Cabinet is supposed to be the pivot
of all functions. That is what I say. Read
Jennings’ book on Cabinet Government
and you will see the importance that is
given to the Prime Minister. Neither they
will give authority to her, nor will she
exercise her authority. Madam Deputy
Chairman, we are in the midst of an utter
confusion. Bankruptcy is writ large every-
where, to which I have given expression.
I wish you were present; you would have
heard some of the examples that 1 gave.
Before I sit down let me say this. The
annual Budget is coming. They will pro-
duce some Budget. Some Secretary will
write something; the President willread it
out. Previously Mr. Nehru used to write
it.

SHRI ABID ALY : Not a Secretary;

a Section Officer will write it originally,
even a clerk earlier.

SHRI BHUPESH GUPTA : Now [
stand corrected. The trouble is many of
your Ministers are no more qualified than
clerks; some of the clerks are better quali-
fied.

SHRI ABID ALI : You are not fit any-
way.

SHRI BHUPESH GUPTA : So 1 have
made out all these things. We are closing
this session and the session will be assessed
as one in which the Opposition upheld the
interests of the nation and the masses,
and the Government betrayed its bank-
ruptcy all along the line.

SHRI ABID ALI : With unlucky thir-
teen votes. Remember that; only thirteen,
=Y Mo dto & (fiw) : ATadE
e arRE, g W fafew Pdgs
T@rMAT § TEA0 A awdd F@rg o
w fafvar fems & sw3r a@m
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fasti & aX# a3 a@r TR F  fr sl gfedeg wenfd Ty
IAF e @d M At @l g 9T 14 w g fedequma Rd A
Tk fod go o Frowmedr AL | 7 gar § 99 FEAR CRQE F Wi F
i #f S Feam WA aFid s f arad ok gy d Sga ¥ 9w F
FAT AR EF 00 a7 & qAEIR | qrEq dr g o W O HAR
ft enft agg & fad a= o ggd >§aﬁ # g a7 ¥ @Ay awg ¥ AR
FOT 12 W& 9gX =¥ 9 O | el &1 w0 A awe F 2@ qg F e
FORET AT & o AT I FTON- | @ grad &) ma i wwdd ggEr
[WET Al 9F I9 FaE ¥ I F | sw A g7 o e ae F A%
g1 St ool fad A wSt gf @ @Ad | e o fRe ¥ & andw s € o A
FIOT FET 80 FAX AIGT I E | quar ¢ i Ao sapad  em
WE FEAW F OFA A AN HTD | 3

B @z g8 FulT dF Aoz weRE

5 7 femd A & wafaw afdfw § sy @@ fam wed
FEAY HT UGS FIY ¥ 97 & qUIT ALY ) Te AT A7 {59 F w0 g AT IW
g1 7 wfezadl o=fy #Y qrEdr € faw ) #r@dT § qg AFAME gar AR 9ga
F oo 9y £ s gf W w@roar | @ A e gt 9w /7 |y
st fad qara A F F0 &8 g1 | WA w0 F (@d §RI § AR
W 2T A A gdh | 4 fag afy  FO wfd | wi 3o dfew aiw
Srar M o AR feam awarg & { fr Fqor g1 v AR § wAAT AEAr
¥ & g ¥l w7 fF oS faal $‘r{§f9n' 3% fad g A FT EWr e
wrEAfaad waw € s G ad que | 9 s d aga 7 & e @]
wH A T | st aw®g adisn A fEaT g

i HAEA i w1 owm A ¥ 3‘61‘317\ TXT AT S M Fw FTAMC
CEE A aTE A S e g o e | e |
a7 99 9gH  ATSHT FY OATEH (EE-
FTFT M AT | WER T F9t F IR
FEZ A% TRERE ggd agr 1 ¢ fora
F qug ¥ 9UF T § A 67 @Y
2 AT S TR-SIE AEE FTHH FH
ary g MET HTUEI a9 E Wl 2
F wAT N ¥ AR FEAU AAr g fwowm
fedmraam g a1 9W @wy St TR
SIE 40 9T 2 @TE TF A SEE
AT A FT F IqF W [T q@T & ql
gATYT A W7 TEEEe gar W i
g & A &1 T FT yfaar g

FAT gATY ger UHAIRE A TS aQT
g fem fsgar agar wigd san A
3g @I I Fwg AR 2 fF ga A
T Fudt gd ford & FTO07 gL ArEES
3 grras s g § o & aifeerg
T R OBEET G0 | 05 [T T
TFGIE g1 T & 9uA wifFwmm sarr
7 & Wi AT Taq Igardr SqEr
AR RIZ | gar faafes s snfosr
4 AT E IHET  ANG F WY T
ST i H1FHOTET 4T Ay 5 AR
BT . afsr & fafsdyr sarmr of aw ¥
Sl A A TS DI e d it Gt 47 6 A
wE A AR g arn STEM | T AR gm e aed ¥ & ead

AT AW A gENE f FHEAl I AT @ war mod a@fed ey
STTRIE 1 & T4 Fag fAFar @ garer oemiE sma @@ @i
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[ stm2o dYo GaT) .
grea § aw zfwe o & fag
HFE e wft g1 agtAgas e
Rl # S F3-g3 W g At aw
Zfezm ¥ faa F1 N w0q B s
& & gaagr § & agr w9 zfeem
AT wfad @ wee ¥ a3 39
et o gy

Tg 73 F A fox T@ fam &0 gadw
FLWTE |

DR. BHAI MAHAVIR (Delhi) : Ma-
dam Deputy Chairman, while this Appro-
Priation Bill is before us and while it partly
refers to the capital outlay in Union Terri-
tories, I wish to make some observations
about the attitude of the Union Govern-
ment and if I may say so of the Planning
Commission towards the needs of the most
important, at least .from  one point of
view, of the Union Territories, that is,
Delhi. Since I happen to belong to Delhi
and I am connected with the Party which
runs the administration of Delhi I know
certain things to my surprise and utter
disappointment in this regard. When the
Draft plans were drawn up by the various
States the Delhi Administration also was
asked to draw up its Plan. It drew up a
a Plan of Rs. 405 crores and now the Plan-
ning Commission is telling us that the
amount allocated to us in the Draft Fourth
Five Year Plan which was Rs. 155 crores
18 the ceiling beyond which it is not possible
or them to go. Even if we look at it from
a straight angle or a* this straight level,
at that time when the Draft Plan was drawn
up the position of Delhi was that it was
100 per cent liability for the Centre. What-
ever amount was needed had to be con-
tributed by the Central Government, Since
then things have improved and the im-
brovement has been to this extent that what
was a deficit to the tune of Rs. 40 crores
has now been made as an improvement to
the tune of something like Rs. 60 crores,
That is the extent of the improvement
brought about by the present Administra.
tion in Delhi. If not Rs. 60 crores, Rs. 50
crores have been accepted by the Planning
Commission as something which is directly
due to the efforts of the people in charge of
the affairs here, And how has this been
done; by economy, by improving collec-
tions, by plugging leakage, by stopping
Corruption and by other such healthy
measures. I remember one instance, In
the liquor shop auctions previously, the
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liquor shops in Delhi were auctioned or sold
out at a value of something like Rs. 32
lakhs and when the Jana Sangh came to
shoulder the responsibility of the Delhi
Administration, for the first time they were
auctioned without doing anything to in-
crease even a drop of liquor for something
like Rs. 74 lakhs, Now this improvement
was possible because we took proper care,
We took pains to see that nobody had a
finger in the pie, that nobody had any sort
of alliance with the bidders and that no
official took any illegal gratification in this
regard. Through such and other measures
the improvements that have been brought
about in the revenues of Delhi are not only
Peing neglected but actually the position
1S that Delhi is being penalised for what-
ever has been done. At present the situation
Is that al] the other Union Territories are
In deficit and the hon. Minister considers
them to be Centre’s responsibility. Since
Delhi ha s improved its affairs there should
be something to recognise this fact and
there should be some incentive to the
people in charge to bring about further
mprovement, further economy and further
addition to the revenues, If whatever they
Save is taken away by the Centre and
only whatever was to be given originally
1S to be continued to be given it is not
only unfair but it would be merely placing
a premium on inefficiency and corruption.
Even if no other thing is to be taken into
account, I would say that the Central
Government gets certain revenues from
Delhi and at least that should be taken into
acCount but that is not done at all. For
€Xample there are funds of the Employees

Provident Fund Scheme to the extent of
Rs. 9 crores; there are small savings to the
extent of Rs. 2 crores and there is a sum o

Rs. 1 crore which the Central Government
gets as lease money. Over and above all
these there is what is known as Conversion
charges which the Central Government
gets for converting residential areas into
commercial areas. The conversion charges
in respect of Curzon Road areas alone are
placedatRs. 16 to Rs. 17 crores. When
the refugee colonies even in areas like
Ajmal Khan Road are converted for com-
mercial purposes there will be a good deal of
conversion charges accruing which will
all go into the pockets of the Central
Government. The Central Government
takes away all this money but the res-
ponsibility of providing the services and
other facilities remains with the Delhi
Administration and the Municipal Cor-
poration of Delhi. I cannot find a better
example of ‘Heads I win, tails you lose’
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than this Whatever money 18 there, 1t
goes 1n‘o the pockets of the Centre and the
Centre comes and says that

|
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1t cannot 1

give anything more than what had origi- 1

nally been mentioned.

SHR1 AKBAR ALI KHAN : How much
do you get from the Centre?

DR BHAI MAHAVIR - [ am telling
you that whatever may be the position,
the Centie has told usthat Rs. 155 crores
would be given for all the requirements of
Delht during the Fourth Plan period.
This was the amount which was provided
roughly in the Draft of the Fourth Plan
itself So no constderation s bemng given
for the improvements that have been
brought about, for the imoroved collections
and  what 1s worse, for the pe-
coliar needs of Delhy  Delhit happens to
be, as hon, Members are aware, the mirror
of whatever conditions prevail India.
The other day a small question was asked
§tnd 1t led to a discussion about the situation
in the Willingdon Hospital. Hon Mem-
bers complained they have to walt there
for long periods to get medical at ention.
Now, what 1s the position? The position
18 that the requirements of Delht have
been increasing at a fan*astic speed The
population has been increasing . Delht
at a much higher rare than anywhere else
in India. While the population of Calcutta
has risen during the last three decades
by 140 per cent, Madras by 145 per cenf,
Bombay by 227 per cent. Delhi has -
creased by 328 per cent And since 1961
the population of Delhi has increased by
50 per cent and this much of inciease 18
to be found nowhere in any State in India
except 1 Delhi Now when Delht
expands like this what are we to do?
Therefore there was a proposal and the
Mas er Plan provided for certain satellite
ring towns to be developed around Delht
and what we know of it 1s1hat1t has not
made any progress Nobody seems to be
co-operating in this regard. So we have to
accept the position of Delhi as 1t 1s. More
and more people are flocking to Delhi,
Delhi s like that; 1t has a lme And when
people come here you have to provide
certain factlities to them, hat are the
facilities that we provide? There was dis-
cussion here as I said, about the state of
affaics in Willingdon Hospital. At present
there are seven General Hospttals in Delhi
and the norms laid down by the Master
Plan—1t was not drawn up by any Oppo-
sition parties, it was drawn up officially—
was that there should a 600-bed hospital

|
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for every 1 25 lakhs of persons. If that
norm were to be applied Delhi should have
some 30 General Hospitals whereas
we have got just seven. When we
have seven hosprtals when we need
thirty the consequence would be as ob-
vious to anyone as anything can be. In
this situation what 1s the Planning Com-
misston or what is the Central Government
gomg to do? The Delhi Administration
proposed some sort of development for
Delhi’s health services The proposed
cost was Rs. 3391 6 lakhs and 1t has been
brought down—1 would like hon. Mem-
bers and you, Madam Deputy Chairman,
to listen to this with some interest—by
the working group has pulled 1t down
to Rs 116 lakhs, From 3391 lakhs
the working group has pulled 1t down
to 116 lakhs. We took an opportunity
to meet Dr. Gadgil of the Planning
Commission to discuss this and what
he said was even more revealing He
said the working group had given fan-
tastic estimates and that the; are not going
to have any relation to the real allocations.
So even this amount of Rs. 116 lakhs
1s likely to be further slashed Now what
will happen to the affairs of Delhi and to
the hospitals of Delh1 where some of our
hon. Members also have occasion to go
when they have some illness unfortunately ?
What the state of affairs will be there, we
can easily guess.

This 1s one example. Another example
I would like to give in this regard 1s in the
matter of housing. Housing 1s something
which is ot a luxury. Everybody requires
some soit ot a shelter. 1f you do not pro=
vide a shelter he will go ard sit onthe road-
side, he will sit on the pavement and & slum
will come up. And the slums that we have
in Delhi are the things that foreigners of
outsiders would like to go and look at.
When foreigners come they just do not re-
matn 1 the Asoka Hotel; they do not
rematn admiring the revolving door that
we are building there. People from out-
c1de go 1n*o the slums and the dirty colo-
ntes of Delht Now, what impression they
will carry, when they look at the housing
conditions of Delht, 1s something which
is easy to guess. Now, the administration
had planned something like Rs 6771 fakhs
for improving the housing condifons and
it has been brought down to Rs. 1016
lakhs, to some‘hing less than one-sixth,
This 1s the Working Group’s estimare,
What actually turns out is anybody’s
guess. Whart 1 am suggesting 1s that 1f this
city remains as 1t 1s, we are heading for a
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crisis.  Instead of there being any slum
clearance 1n Delhi, 1t will become one big
slum where there will be no provision for
health, no provision for water and
where the roads will be mn a hopelessly
dilapidated condition. All provistons for
building overbridges, for building subways,
for permitting people to cross the roads
where the traffic 1s tremendous, all through
the day, had to be shelved, because no
money 1s available. For money being
made available, the Planning Commusston
Says chat 1ts hands are tied They say that
1t 1s for the Finance Mimistiy to give it.
We have no leeway, we have no possibility
of taking something from one and of giving
1t to another, Now, Delh: does not get
anything. We had a pretty long discussion
on the affairs of Calcutta Anybody who
heard 1t was very much impressed and very
much pamed to hear the d.fficulties and
the poor conditions 1n which the people of
Calcutta are liying. But I would like to
submu¢ that the conditions of the people
of Delh: are no becter. We are unable to
solve the problems of a city where the
President lives, where the Prime Minister
lives, where the whole set of Cabinet
Mimisters 15 there and where this hon
House and the o.ber House are sitting for
many months in a year If the condition of
Deini, which s the capital of India, re-
mains so poor and so pitiable as 1t 1s,
well, one can imagine what will happen
to the other parts of the country. Today
1t so happens that the people 1n power 1n
Delht belong to a par.y which 1s not the
official party at the Centre. Such things
are possible and we have to “ake them in
their stride. Next ume we may have just
the opposite of it. In that case, are we not
going ro build up proper conventions and
healthy precedents which should be fol-
lowed by all paries, whichever party may
come into power? This is the question
which I would Iike the hon Minister to
ask himself. What I say is that Delhi needs
to be given proper treatment. I+ should
not be treated 1n a stepmotherly fashion
as it 18 being treated at presen . This s
all that I have to say on this Bill

SHRI B.T. KEMPHRAJ (Mysore) : Ma-
dam, while support:ng this Appropriation
Bill, I want to say thar one of the hon,
Members fiom the Oppos *1on said *hat 1t
IS a misappropriation Bl While making
Statements and comments, 1t 1s necessary
to think for a while that the amount that
1s sought by the Government—it has
already been passed by Lok Sabha and 1t
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has to be passed by this House—is not
misappropriation, but appropriation. Un-
less these amounts are sanctioned, how 1s
the Government to run? Again he men-
tioned that on the schemes and projects,
which the Government have taken up, the
amounts need not be spent. It 1s necessary
for us to understand whether for the
progress of the country such schemes and
Projects are essential or not. Projects
and schemes are meant for the develop-
ment and progress of the country. Unless
there are schemes and development pro-
jects, the economic development of the
Country will stagnate. Why should Ame-
rica spend millions of dollars on space re-
search and on astral orbit? Itis for the
development of the country and hence it
1S necessary.,

The hon, Member, Mr, Bhupesh
Gupta, a versatile géntus 1n parliamentary
affarrs and practices, 1 his own tone,
made sarcastic comments on the tour of the
Prime Minister. He satd that Rs. 2 lakhs
have been spen. on this tour. From whete
does he get the figure and what 1s the
authentic record to make such a baseless
and unfounded statement on the floor of
this House ? He takes this +o be an election
platform from where he can see that such
sarcasiic criticisms may be published in
the papers. Thereby he may iry to dupe
the public and get support to his party.
He is labouring 1n a dreamland It 1s not
possible to hoodwink the public at large.
There must be truth, according to which
we have to base our argumen*. He being
a veteran parliamentarian should know
that for whatever statement he makes at
least he should have sufficient ground and
sufficient authority to base his argument.
He said, 8,000 police people, 1t seems
have had to be invited or called up to give
securily to the Prime Minister Who can
make this baseless statement? But he 1s
not present here. Anyhow, I have to make
this statement. He asked : Where was
the necessity to call 8,000 police people
to give security fothe Prime Minster?
Every Prime Miniscer as the leader of :he
ruling party, even as the Members of the
Opposttion, has to go for doing propa-
ganda. Because the Prime Minister goes
on official duty, she 1s not prevented from
addressing a public meeting A mam-
moth gathering, lakhs and lakhs of people
attend such public meetings What
does 1t mean? Does 1t mean that she 1s
having security at the Government’s ex-
pense or 1s 1t otherwise? It can be seen
by the people who attend such large meet-
ings. Therefore, the allegation made by
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the hon Member, Mr. Bhupesh Gupta,
is un*enable and 1t 18 not at all encouraging
for the development of a democratic form
of Government.

Among the items for which amounts
have been demanded there is item No 3,
i ¢ . Commerce, where it 1S suggested that
there 1s an tncrease of profit in the export.
Here 1 want to make one suggestion.
Whenever the goods have to be exported
to foreign countries, our goods mus* be n
a position to be sold at a somewhat lesser
price than the price of the goods of foreign
coun‘ries. The tactics in export lie in the
mathod of fixing the price. While we send
out goods for export, 1t 1s not correct tO
impose more export taxes, Thereby oul
goods would not be sold 1n foreign mat-
kets. They will be sold mnside che country.
Therefore, it 13 necessary 1n the mnterest of
exports to see that the export duty, as far
as possible, 1s lessened. It is nferesting to
note that our Deputy Prime Munster and
Finance Muuster 1s complamning about
foreign exchange. A formula has to be
found out 1 oider to bring
foreign exchange to our country.
Gold .s the international matal
which has got 1ts 1ntramsic value
of foreign exchange. Nothing pre-
vents the Government from buying some€
quan*ity of gold from the foreign countri€s
and making 1t available to be sold in our
market, so that the value or the admiration
that 1s attached to the gold can be temoved.
When the value of the gold 1s reduced, then
there will be no dufficulty for foreign ©x-
change 1t our country.

4p, M,

Thurdly, about the food policy which the
Governmznt is following through the Food
Corporation, 1t 1s the Food Corporation
which buys the foodgrains fiom the pro-
ducer and again 1t sells the foodgramns
through *hz socleties or *he depos Here
the policy tha 1s followed by the Govern-
ment s dual. Iln this dual policy there s
fluc.uation of prices bstween the open
market and ‘he prices n the farr price
shops. Therefore, 1t 1s essential to srabilise
the prices of foodgrams. The muddlemen
hav: o bz elimmated. Unless the muddle-

en are eliminated from dealing with these
foodgrains, food prices will not be stan-
dardised Therefore 1t 1s necessary, 1n
ordar 1o bring down the prices of foodgrains
that the middlemen have to be eliminated
and *he food prices must be brought down
as far as possible in order to avord the stri-
kes. in order to avoid the dissatisfaction
1n *he sociery and 1n all classes of people.
Any person can folerate any blow given
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on any part of the body, but if a blow 13
given on the stomach, then the man
or the individual becomes angry and
his spirit will be aroused, Therefore, 1t 18
essential that the prices of foodgrains
should as far as possible be brought down-
in the interests of the people at large.

Again, Madam, regarding aviation and
tourism. 1t 1s a well thought-out plan that
tourism and aviation have to be mmproved.
It 1s a happy affair that Srinagar has been
chosen as one of the centres. Kashmur be-
ing the Switzer fand of of India, many fore~
1gners will be comung there often, whereby
foreign exchange can be earned. Simularly,
1t 1s necessary that tourist bungalows and
o her amenities should be made available
as 1n most of the other countries As you
are aware, in Southein India there are Very
huge temples and old monuments. These
old monuments and temples can attract
foreigners 1n large numbers and agamn
there 1s no guide book of Indta to show all
1ts importans places of interest to make 1t
attractive for the foreigners, 1f foreigners
come, they have to depend on some of the
guide books of America or some o.her
foregm country I suggest 1n this con-
nection that a guide book showing all
impor.ant places and th2 mpo tant temt?les
and othet ctties may be published so that
it may be useful to .he loreigners, where by
we can enhance our foreign exchange,
for which the Finance Mimster 1S very
eager. Thank you.

THE DEPUTY CHAIRMAN
Lokanath Misra

(Interruption)

- Shri

SHRI LOKANATH MISRA : Madam
Deputy Chairman, on a non-controverstal
thmg I want to speak since I did not speak
at all Madam on a Bill that took about
26 hours, we spoke for about 15 minutes,
and for the Government Whip ‘0 object
to my ge..nng up . -

THE DEPUTY CHAIRMAN : Why
should you mumd when the Chan has
called you.

SHRI LOKANATH MISRA : Madam
1t 1s a pt'y that *he leader of the Com-
munist Party should have cast aspersions
on our advice regarding planning during
tus speech 1 thought he had left those
Communist jargons to his followers, but
1t 1s a pity that he also went on reiterating
1t on the floor of the House. He said that
the Swatantra Party wanted the Plans to be
one-year Plans and 1t had come to 1t. If
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It has come to it, he must give the credit to
our party that our economic forecast has
come true. I would appreciate if the Go-
vernment also gave that credit to the
Swatantra Party for sucha clear vision
about the matter. I know that the Congress
Party’s vision has been blurred so far as
€Conomic matters are concerned. (Inter-
ruption) Mr. Chandra Shekhar, I think,
anpreciates it much better than Mr. Yajee
because of his developed mind. Therefore,
Lam not at all surprised when the Congress
Party gets into a mess and gropes in the
dark. When there is any advice, right or
Wwrong, from the Communist or Leftist
side, one of those is picked up, and it is to
the detriment of the country, That is the
tragedy of the country. Therefore, I would
appreciate it very much if Mr. Bhupesh

upta along with his friends in the Con-
gress Party start appreciating that at least
one of the parties in India had this political
foresight, I am sorty, the economic fore-
8ight, to tell in advance that you are going
the wrong way. They had believed so much
In nationalisation. The nationalised
Industries did not pay.

AN HON. MEMBER : They are going
backward.

SHRI LOKANATH MISRA : That was
Supposed to be one of the sources from
which they expected resources, and plenty
of it.  Since it did not pay, almost every-
thing has now come to a halt. They de-
pended too much on foreign assurances,
foreign loans, foreign aids, and on internal
resources from the nationalised industries,
All these have failed them. Therefore, it
has come to a one year Plan, and ulti-
mately they would have to abandon their
Plan, it app:ars.

SHRI SHEEL BHADRA YAJEE (Bi-
har) : You are living in a fool’s paradise,

SHRI LOKANATH MISRA : Fools are
those who have indulged in their own pa-
radise all these twentyone years,

One of the items that has been brought
to my notice today is that Government is
negotiating with the firm Cooper Allen
for its being taken over at a cost of Re. 1.
This particular section of the industry is a
losing concern. It has been losing from the
beginning, it seems. The B. I. C. earns a
lot of profit, but since this B.I.C. was not
allowed to close down Cooper Allen—
because that would lead to a lot of comp-
lications, to unemployment and so many
other things, it was made to run, and hay-
ing made them to run it for a long time—
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now Government has ultimately decided
to take it over. Becauseit is only a losing
concern, the Government is willing to take
It over for Re. 1. It might look very at-
tractive that they are purchasing a huge
concern at Re. 1, But whom would it
benefit ? It does not benefit anybody. Who
Would be in charge of it ? The man who
Is going to be in charge of it, I am told,
1s one Mr. Himmatsingh, Mr, Himmafsingh
was the Managing Director, I am told, of
the Ashoka Hotel. Simultaneously he is
placed in charge of this also. Persons who
have absolutely no idea about these indus-
tries, only because of their proximity or
their being favourites of one of the Mi-
nisters who is in charge of these things—
should that be the criterion for putting
them in charge of these concerns? Na-
tional money is going to waste because some
of the favourites were suitably posted and
stationed. I brought to the notice of the
House the other day that the Government
has got into the habit of employing the
Ministers who lost in the elections—the
Deputy Ministers and the Ministers—and

probably  there is nobody now
left who has not been employed.
I thought that we had one in

Orissa who was still unemployed, Mr,
Bibudhendra Misra. He has been emp-
loyed as the Managing Director of the
Telephone Industries. Even if I scan thro-
ugh the whole list, I do not find even one
Deputy Minister or Minister who was de-
feated in the last election who is still un-
employed. He is employed either as Am-
bassador or as Managing Director or
Chairman of one of the public under-
takings. If you want the public under-
takings to be manned only by defeated
Ministers and discredited politicians, then
how can we expect to get resources
out of their profits? Can you ever do it?
(Interruptions) 1 do not have any candidate,
If I had any candidates, I would have been
probably much ahead of you . They are in
the front Benches. IfI had a candidate, 1
would have got much ahead of you in the
front Bench. 1 had no candidate , Madam,
when such questions are put by the Cogn-
ress Benches, Iam always tempted to give
at least a reply, and tha t takes away a lot
of my time.

The other point that I wanted to men-
tion is this—and it is very important por-
litically—that in the other House, our
great Mr. Chavan made an announce-
ment during the discussion on Haryana
that the advice tendered by a Chief
Minister, even if his party is in a minority,
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would be binding on the Governor even
in regard to the dissolution of the As-
sembly. That is what he said in the course
of the discussion on Haryana. And for a
person of his experience—it appears;
I do not know what is inside him, whether
he is solid or liquid or it is all gas; but he
looks solid ar least—to say this is some-
ching ridiculous. On earlier occasions
when the question arosé in Bihar, when it
arose in connection with Mr. Maha Maya
Prasad and Mr. Bhola Paswan Shastry,
when it arose in connection with the Mr,
Lakshman Singh Gill, the contention of the
Government was that a minority Chief
Minister cannot advise the Governor re-
garding the dissolution of the Assembly.
Even in the case of another of their own
colleague in Madhya Pradesh—it was Mr,
D. P. Misra—it was honoured.

AN HON. MEMBER : Then it did not
suit them.

SHRI LOKANATH MISRA : When it
does not suit them they say one thing and
when it is convenient to them, they say
another thing. I never expected this from
the Home Minister. And only becausc
Mr. Chavan is the Home Minister he can
make such an irresponsible statement.
(Interruptions) This is called dynamism
by the so-called progressives, the leopards.

In connection with civil aviation, I
would urge upon the Government to con-
sider whether Bhubaneswar Airport or
Aerodrome could not be made suitable for
jet landing. They are making many other
aerodromes suitable for jet landing. As
you know, they are stretching the Begum-
pet Aerodrome much further. 1 do not
know why, whether they want Air India’s
Boeings to land there. If they are making
it ready for Jumbo jets, I do not have any
objection to that. But I want Bhuba-
neswar Airport to be made suitable for
jet landing. Bhubaneswar is the capital
of Orissa and there is no other capital
which has not got jet flights. So, I would.
urge upon the Government to make pro-
vision for making it suitable for jet land-
ing.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : At the very outset, I accept that
Mr. Lokanath Misra is a very intelligent
person. But I never credit him to bea
very farsighted political person. I want
to tell him that I can accept that his party
has succeeded in putting planning to
ransom; I can also concede that the vested
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interests which the hon. Member res
f presents have pressurised this Government
also to put planning to ransom. If Mr.
Misra takes pleasure in it, he can get the
congratulations from me. But certainly he
is not a farsighted statesman or politician.

* Persons like him in China were very much

pleased to advise the Government of
Chiang-Kai-Shek, and the ultimate result
is known by history. The same fate is
going to happen to the party to which the
hon. Mr. Misra belongs and also to all
those forces which want planning to be put
a halt to. Mr. Misra surely, and his party,
a few years back pleaded in this Parliament
and outside that planning should be
abandoned. It is a pity that the Govern-
ment have not been able to force those
elements out of picture and to go on with
the planning. Now, Mr. Misra can pat
himself. But then this is the gloomiest
step for an economically backward coun-
try like India. At this stage, I shall only
give a note of warning to the Government
that in an under developed country like
India where millions are starving, if
priorities are not fixed, if the limited re-
sources are not channelised in the proper

direction, I do not know what is the
hope for this parliamentary institution and
what is the hope for the teeming millions
of this country. Mr. Misra and his party
may get satisfaction by representing the
view-point of those who think that pros-
perity depends upon some big factories
and upon the fortunes of some big business
houses. But unfortunately, thisis not what
history has been teaching us from time
immemorial. I shall advise my friend,
Mr. Misra, that his influence should be
exerted to urge upon the Government not
to abandon planning but to go ahead more
vigorously with theidea of planning. It is
really a pity .

SHRI LOKANATH MISRA : Planning
from the bottom, not from the top.

SHRI CHANDRA SHEKHAR : Plan-
ning in a poor country means some sacri-
fice, some austerity and some limitation
to ostentatious living. But unfortunately,
the party to which Mr. Misra belongs does
not believe in all these things. He may say
that he does not rely upon foreign loans.
But the whole philosophy of the Swatantra
Party is nothing but to rely upon the mo-
nopolists of this country and outside
this country. This is nothing but total
reliance by a selected few in this country
upon a big few outside this country.

What I want to impress is that it is very
unfortunate that in spite of our Prime
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Minister being the Chairman of the Plan-
ning Commission, this Government has
failed to give any guide-lines and direc-
tions to the Planning Commission. I do
not know whether it is right or wrong—
what Mr. Bhupesh Gupta said this after-
noon—that there was a scuffle between
the Deputy Prime Minister and the Deputy
Chairman of the Planning Commission,
that the whole idea of the Fourth Five
Year Plan is dropped and that we have to
go by an Annual Plan.

SHRI AKBAR ALI KHAN : 1 hope
not.

SHRI CHANDRA SHEKHAR : At
This stage, Madam, 3 nhave 1o sanisty myseli
by requesting the Deputy to the Deputy
Prime Minister that he should tell the Go-
vernment of India—because he is the only
person here through whom we can chan-
nelise our request to the hon. Shri Morarji
Desai and Shrimati Indira Gandhi—that
this tinkering with the planning, this tin-
kering with the very foundation of par-
liamentary democracy will finish all our
economic growth. Madam Deputy Chair-
man, socialism is a far cry for this Go-
vernment and to that extent I agree with
Mr. Lokanath Misra that it is foolhardy
to talk about socialism as long as this
Government pursues such policies. Their
professions today have nothing to do with
realities. So I shall only give a note of
warning that abandoning planning is
nothing but sabotaging the whole Consti-
tution of India and sabotaging the whole
economic policies that were enshrined by
this Parliament. Itis a pity thatthe whims
of individuals in the Government and the
wishes of monopolists represented by
Mr. Lokanath Misra outside have an
overpowering influence upon the planning
and upon the processes of economic de-
velopment.

Madam Deputy Chairman, I want to
mention another point, about the leader
of Mr. Lokanath Misra. I feel pity for him
that he has fallen in the very bad company
of Mr. Rajagopalachari, the old statesman.
He made certain predictions in 1942 as
also before partition, and those predictions
and advices, unfortunately, came true. It
is a tragic incident of our history, Now
only recently Mr. Rajagopalachari has
advised that Kashmir should be put under
the control of the three big powers, the
U. K.,the US.A, and the U, S. S. R. 1
request my friend, Mr. Misra, that more
than the Congress Party and more than
Mrs. Indira Gandhi and Mr., Morarji
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Desai, his old leader is totally dependent
upon foreign powers . . .

SHRI LOKANATH MISRA : That is
not our Party’s view. That may be his
individual view.

SHRI CHANDRA SHEKHAR : In
that case, Madam Deputy Chairman, the
ideals and ideas put forward by many
peoplewho claimto be V.I.Ps orthe High
Command in the Government of India are
not the ideas of the Government of India
and the true ideals of the Congress Party
ar¢ not represented by the people whom
Mr. Lokanath has got in mind.

Madam, it is very unfortunate, and
nothing can be more shameful than this
suggestion of Mr. Rajagopalacnari, this
old statesman, with all admiration for
him, I can only say that he has grown senile
apd the country should not pay any heed
to him. He does not deserve even our
condemnation. I am happy that the Presi-
dent of the Jammu and Kashmir Congress,
Mr. Mir Kasim, has come out with a very
strong statement.

But, Madam Deputy Chairman, some-
times 1 get apprehensive because of the
indecision of the Government of India,
pecause of the weak-kneed policies of the
Government of India, and because of such
utterances of Mr. Lokanath Misra that
they are very far-sighted people. If the
Government of India thinks that he and his
leader statesman, Mr. Rajagopalachari,
are far-sighted people in this country, I
am afraid the day is not very far when we
will hand over the whole of Kashmir to
these three big powers. Therefore, this
idea should be condemned and nipped in
the bud.

In the end I shall request my friend, Mr.
Lokanath Misra, not to condemn people
who have done some good work, He refer-
redtothe B.1. C. I do not want to go into
detail because I know a little more in
details., But I can surely say that Mr.
Himmat Singh has done a unique service
by bringing before the Government of
India and before the country certain mal-
practices that were being resorted to in
tne B. 1. C.

In the end I have to make one appeal
to my old jurist friends, Mr. B. K. P.
Sinha, and Mr. Akbar Ali Khan, in reply
to the point raised by Mr. Bhupesh Gupta,
the appointment of a person, high up in
the Prime Minister’s Secretariat, as an
employee in one of the papers of Mr.
Ghanshyam Das Birla and his associates.
Madam Deputy Chairman, news papers
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should be above all these things. I can
understand their autonomy, and 1 can
understand freedom of expression. But
unfortunately, the Hindustan Times is
nothing but a bulletin of the Birlas. A
psrson wio was wiiting bulletins of the
Prime Minister’s House overnight becomes
an employee of the Birlas to write their
bulletins. I do not know whether lega-
lly itis right or mnot. 1do not know
wasther there are any service rules for
government employees prohibiting a go-
vernment servant from taking up em-
ployment in a business house for two
years after his retirement without the
sanction of the Government. 1 do not
know whether such a rule applies to this
official. 1 have nothing against Mr.
Verghese. Bat thiscreatesa bad impression
in the whole country and it becomes very
difficult to discriminate where the influence
of Birlas ends and where theinfluence of
the Government of India begins. The line
which is drawn by such appointments in
both the sectors becomes very difficult to
be drawn.

Lastly, Madam Deputy Chairman, my
apguish and pain is that friends like Mr.
Lokanath Misra just come out lashing
upon us as Members of the Congress
Party. They say here is a Government
where the whole public sector has hope-
lessly failed, where the whole idea of so-
cialism has failed. And, Madam, it is all
because of lapses in higher quarters that
we have to hear all these abuses against
socialism, against the fundamental po-
licies of the Party and the Government,
Madam, I say if God is there somewhere
in the Heavens—I do not know whether
there is any God—let him save this country
from the party of Mr. Lokanath Misra
and his leader statesman like Mr. Raja-
gopalachari.

THE DEPUTY CHAIRMAN : Mr.
Krishan Kant, just ten minutes or even
less because we have overstepped _the
time.

SHRI KRISHAN KANT (Haryana) :
Madam Deputy Chairman, I would like
to refer only to two or three points. A
point was mentioned by Mr. A. D. Mani
regarding giving loan to the Janasatta and
thg Lokasatta, the Ahmedabad papers.
Thi\b‘gn’ble Minister of Information and
Bro: ¢asting had made a statement
here. Then the whole matter was referred
to the Press Council. The Press Council
advised that the money should not be
given to them by the Government directly.
I agree with the principle that money
should not be given to any newspaper
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directly by the Government because we
do not want the Government to influence
the Press. On the other hand, the question
\ has also to be seen from the angle that the

monopoly Press does not grow in this
| country very powerful. My friends, Mr.
] Bhupesh Gupta and Mr. Arjun Arora,
mentioned about small monopoly and
big monopoly. There seems to be some
confusion somewhere. There has to be a
demarcation line between monopolies and
others. If we start discriminating between
big monopoly and small monopoly where
do we end? Then there may be district
monopoly, State monopoly and all-India
monopoly. Where does the whole thing
end? So a demarcation line has to be
drawn. I do not know whether by this time
the papers in Ahmedabad have been taken
over by the Goenkas or not because le-
gally the Government of India cannot come
! in their way. But what I feelis that by this
action monopoly will be indirectly grow-
ing because the Government cannot stop
newsprint to them as long as they are pub-
lishing the papers daily. So indirectly the
advice given by Mr. Bhupesh Gupta and
Mr. Arjun Arora has led to the increase
of monopoly.

1
|
|
I

Madam, there seems to be some con-
fusion somewhere. May I request the
Government that as desired by Members
sometime back the Government of India
should form a smallcommittee to look into
this question of monopoly. The Press
Council cannot do it. On the sugges-
tion of some Members, as I said, the
Minister said that he would consult the
Press Advisory Committee. Let the Mi-
nister consult it, forma Committee, go in-
to the details of the whole thing and
bring forward some proper criteria and a
definition of monopoly in the Press
and then take measures to stop that
monopoly; otherwise what I am feeling
is on account of this confusion this whole
thing willgo on merilly asitis. We will be
confused in our mind and the Press will go
slowly into the hands of monopoly and
finish.

I will briefly refer about planning Ma-
dam, you remember that in this very House
when the question of the approach to the
Fourth Plan, after six months of efforts,
was raised in the House, the whole House
unitedly asked the Government to provide
an opportunity to the House to discuss it
onthe floor of the House before the N.D.C.
took some final decision about it. Madam,
our fears have come true. The whole

approach to the Fourth Plan has not been
discussed in this House. The whole Par-
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liament would like to know what it is
All our planning, all our Budget, all our
financial nstrtutions, all our industries,
all our iron and steel industry are working
on the basis of the Fourth Plan. I do not
know Is all our planning coming to a
complete failure? 1 think Mr. Lokanath
Misra has more voice than the whole
House put together. It seems that plan-
ning 1s going to dogs and the dream of a
welfare State and socialism 1n the country
will have to be abandoned. Madam,
planning 1s being resorted to even by the
Government 1n the Great Britain In
France they are domg 1t. But we are lag-
ging behind. All things are there, but
planning 1s not there. How are we going
to meet our problems? Unless planning
1s put on a sound footing, I am sure we
will be gomng back politically, economi-
cally and financially

Thirdly, the point raised by Mr. Chandra
Shekhar 15 a very serious one  The pro-
phet of doom, Mr Rajagopalachari, has
come out with his proposal. I think he 1s
a prophet of doom because he was the pro-
phet of partition After Pakistan attacked
Kashmur in 1965, even persons like Jaya
Prakash Narayansaidthatafterthatattack,
Pakistan had no locus standi  When
Sheikh Abdullah justified the attack of
Pakistan on Kashmir saying that they are
equally interested I asked the Prime
Minister here to say categorically the posi-
tion of the Government of India, whether
Pakistan has got any locus standi 1n Kash-
mur The Prime Minster said “There 1s
no question about 1t. Our stand 1s clear.
Pakistan has no Jocus standi’>. Now Mr.
Rajagopalachar1 has come out with this
proposal. Our friend Mr Misra said that
this does not represent the policy of the
Swatantra Party and he said Rajajr 1s
separate from the Swatantra Party as far
as this matter 1s concerned May I ask
whether he and other office-bearers of the
Swatantra Party will say categorically
that what Rajaj1 has said does not re-
present the policy of the Swatantra Party
and oppose 1t categorically? Rajaji1s a
prophet of doom and he will create con-
fusion not only here but also among the
brave people of Kashmir who
fought aganst Pakistan  tooth and
nail and kept their freedom alive 1n 1948
and 1965 Madam, the Deputy Finance
Mimster 1s not listening. He 1s talking to
the Deputy Chief Whip Madam, vald
points have been raised and even the
Leader of the House 1s not present. I will
not like to go further on this T want the
Government to reply to all these points
that have been raised,
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=Y srrr qgrfe Suaarafa
wgIgr, WA ggeqt ¥ oiifyuma
for 70 5 & wrafum a9 qur ok
FgT I T FET TWFE | W IT 9T
A 7T, faF IRA g N aFF A
T QT g, fork w<F 937 #7 gAg
T FAT e, T F9 qem A
T3r B T § ¥ aky Fw oA
FA! Ifaa @Radr g

ATRTNT o ATARTN  JaANT AR
Y Gam AT A 3@ o F0 fow frar
fe Useqa & a=y qaEr 9@ gard,
agr aF® W g9r /R aE WAk
A qzg ¥ @, iy AT amw
Fr are 7 for% agr a7 frar A g
F1 o faar e e g 1 faad
ggraar A wrfgg it Fd & 1w,
W geT ¥ Tl €Y 3T &390 Argar
g fFama ¥ fag wrgde s 3oy
femfenr & @ Wy SR STET
grAWag drd 1 oy fqdaq 5w g
¥ qg &< I £ s@R s swer
At agr ox ag Arg N IWIHT Ay
U AW TR9E W agr weh o,
gy fasifar # f& amrr 10 #3
17 &M@ T BT JLAQT F €T H @
feg sma =fgw 1 gA% T oA FTRE
g qgr fFar fr agr & awa A
FIX IS W R, ¥ § o wrw
g5, 6 IUT 50 M@ TIAT gHA 9T
qIER F1 g wv faar | agr few
AT FAS {AT, TUY FgT 9 AW g
Fr gifv g€ suF ag gy e uw
ea dm W, sEd fee R @y siw
g e ¥ Are™ 9T g9d 12 FQ%
56 M@ TAT FA GLEIX HT AT
g fear ) mae ¥ 3@ faar s
T FT AT gAY AIT FT A
IHF FRA €Y AT e e
grad TEAY 10 FUT 17 AT F T
12 %03 56 ATG 47 |
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TF 9 IR UG IAT & qIR
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TerEqTA
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¥ A W awr gar § foad o
g ¥ afafafs W g1 ug wmen
TR MY Sz gFTE, [T W oaw
43 oa e 3 fgu oifs 9o« w9
G T gF AT .

F A TN FEr T T
AT A3 & I FqG A ®YH
& ot & sEH 75 Siama w1 W
25 wfgaa are AT @ THd |
3y @ Fafmde 1 @iz F@T UAY
g & farerdr g, afeq set asfaw
SFiT gaT & vew fag 75 gfawa s
7E F3E ¥ 30 gAR su 75 Yfmm §
gs50 sfamaure Fsyagare IR
Faa 25 Wiomg AWM I H | FdT
AT #Ey ¥ fag AFw av-sE@EHT
foar T & LIS & gEeg § S9r
FAA a1 gAl g, a1 AqAq ITAIHE
Fifqe qg FE & @A FHEE &
fagar SO ¥ feamy | &, s Ay
FIR-FEA QAL A4 §, T T A
e geedl #R g R ST
g ﬁﬁﬂr% qored™ ¥ &
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[ =ft steemrar wgifear] T AET §——I8 AT FT wwdwr
Ty oW @4 e g oW | ¥ SR At d- gw R waw §
WY gL I g9 9% W WE ) dg | fF97F WX qF %, g I WY surer
T TR AL WA 107 QA Y T | G AgY & Afr, wrAEn, Saroarg
@il e B, 11 @ a | A g, g wew @ifww & wi

FrE FEETAdT Ag fagr )

Lo (swdt) dneREr awaw: Aq
ST A A FEr A TR FY
A A 4g SAREY g@ ¥ geEfud

oY, USRAT FA@ A AL 1 /A Q=T AR
arg |
st sy qgifeat A fraa e

f& so-ererm A & AT F@T-sterT
IS Al g AR -gEw WELF
fag srar-aem s fag aR

v d WA EEl g wers |
T FS gt & 9% wwar agm
i A ST g9 uw o fidtE
WE FT aq FF ST 1 THo Tt oA
wag T F g ar fade arfeny &
g% @e H{  Ag I 9gar |
Fra@ F EATE ST 9} 1 oFwer A
FOY L A o fudl FT ;G [

¥ 97 ggam W wE A& @ E

gAY @ SR FE! F Fgfraaa @y
TEFA( Iy GUT FRFATE | 7 ST Y
fraza @ agw 5 a3 F werdy
F 20 @ F AL FYEAIFEE T AZTH
I Idr @ URT a3 F T @EYy a9r
s fEm 1 % iE AT @ FAd
ey Sgt qATIT g IFATEX & T qgl
gre snfea g @ wan g ) SdEN
F fagmg @ a5dT 8, SO F AA
gFar g, afem wiw fedifeq ot st
S @1 Wi g 5 s iR w1 agag
go gl AT FWF TN Iy
AW F QU TE FI IO AT I FEAT
ff Tad wRT GUST FIT W GgHY
¥ § 4 gamal § oA Fgw ofug g

FT qgd AT FR qrewy w7 ffgqa far
Tg FIR AW F AT g1 -y
A9 95 JUT §9-39 99 w0 A
gfe gt =t g eER uw aw
a| d & Fgr fr of=fgd fafs-

R A g g sER R A F I ag
| s et fufees 3 Y8 wr=o1 & O

. SFEr gisafady gt 1 Ay av
FEI AG &, AGAIT AT TYHY FgA 8§
7g ar IFr J@r g fF s frw awg
T B |

|

o BIZUWE Jo 93N : faAraA & FT
gUE & | F@E qidl & g19Y FT 9
ag a1 1 fafrer @i & fag fasmo
fear T g0

st ey wgifear . G @ @
quUEr & eI | SAFT I 97 | Hg
AT FEEIT qIo 4 SHET FET B
faar & 98 @A Al § BT, I9F
fad  +ft  oeiER T oo &y

2

st srgmend To @@ : ATTF FEA H
gy § |

st AR e ¢ AR FeH ¥
SAIET Ty & g W sEifed &
T E 5 SR o & 9w
2, @v wifed | few g AR
UF WerEdr $TA1 SfEa TqET |

TF MG IR AR A AR @
aR ¥ ad f&

The administration of
and industry is in bad shape.

TF A g9 AER G A AT @ E

Caommerce

1 & g7 ARIEAR ¥ guwr | qgaa FE s AR ATE g W

}
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o TTH TRQ AR IAE A AT
9 owr TE AW IO W WY
frr T wftea ag}fE SR e
A o @@ awn & & ol A
oy fraes & fF w9 egmAE S
qravaar 1 ge AN TP F@T FIT
RN gre § dR TER T gaT g
FIL-FNT IY FTAEL, N IAF F=Y AN
g 3AF TLHL FEC AT

g WA @ifeqr @gE ¥ dimEr
gATGE T AT FET ) 99% f95 @8
rgi fr G § OEOE a9 ) 9Ed
yerew # au fEgA @ 0 So-d@ g
FTRE oEReE & I A w7 T Al
xR ¥ fer hasgi fs ammde
TRAE A g @i faefam #LE €
AF § AT Q@R & o fawe
grrr Afe Faw 92 TRAE #7 fawra
TET FIAT & | STR FW A Arade
T g IR A e yas
WgeE F1 2, WU W@ § 9EF 2 F
FqTET, q] AR FZ FQE AFRF
wWaw ¥ | &5 ou gfee i
ol faerg s g AR g9 ¥
faasly @w agi WA, afad g7 =ey
g & Seg WIS sk zafacd
aTAYE Qe & fawmd @ € ) e
EIER T AR @A wy ol g
TqwT A W oA P A A g
grat 9zy §fF e sy wRT Y
Rl e g, SwEr ¥ T gand
qE aA T AW eSS A ) A
S fF enft g3t &1 wd s 77 gav o
a3 7€ ad FEF uF aww Q) et
F1 fady w7 § IR gEd avE sk
FEF A FW & | TF A A0
& fadw sk @A awe wnfw &
I, Ig WL 919 GOF THT § § srquy

g
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| ol wfr wigE } TEmEI @3 ATS-
Fifen fefel Fa § w7 @R
ey § oft FumTa AR st wF
e ¥ wrH garEn w7 o § amted
ad § AMET GHF JAT ALY ALATF
gh, @® X ¥ e  HIARE
AR Y AT CIEE F IR § §R
I CHRGIE F A A w1 EH ITRT
UaR e § v afed mmaﬁ
= TE I afed f SeR gaeee
1 fawra F & @ g g bea
at afpq oiffam & @@ N 9] ¥
AN T A ATAS | qg TR D
qEF agd  Awarw g Aty fafasdy
QErEe 4 Wt I JET STAT FIAT R |
WM g fF sosr Saagde T At
fafe  arer Wt SEdr owEE FT G
lag dT s W .

a9, TF @ S qiw 1w A FE
MPIT (T Q@ agg ardr I F:E
A TG AT § T F@EA N
FIEX TN @A F1 et @ gg €
7 ITE AR qT  SXEY WA S
| § ST IR s WA e & vt 7
AT AT g, gMIR OF Sfral @wi
¥ frt g ot R a=Rt wwE A
SR WAAT & gr g | Sy 1= aeng
AT E oudt § Wi Fw § A¢ a9y
09 qF ¥ geew g Afww Id IR
tft FG § fag vy @ d wax
g1 g W% dsifey amasg A
R a1 Fg & | G T T G979 IR
yrew fafer & 2T &1 wemr i amwm
sy § g dw &1 oy g
feefy ot ol w1 RXWF Na@
TR E, A F g F FOm o=
& A W@ AT & S aw of Fy
qeaT & A a7 AT AT & ey &
Wt mRT A yum W, S frds
L ah fa e g, 9od gREn A1 O
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P

[+t st agrfaar]
IgEr gLEw A Sy =@ifgd, g Fa
T & FEY Fifgd, I gAH TaHe v
fegar i dar W AR @@ dR 9T
oy W& T 99 fF 3@ 2w ¥ e Oy
qd 99 W@ forasr fF srgrarfos #g
gFy €, fadr & qusdm Fg aw
gk foad s wdar s T
wfFw @ @1 ot feafq o smawas &
st g B s /= & g & qa
T FA Wifed, W ag w1 T
FINR F f@ iz ar damE F IR
& faa g, srqesar @ O g fw
g qf N grer g wifgd w@ifE
qurR WA srfaRE garA 9 & 91
AT FIN R IE AT TR F
MW R E, TE UIwAT § @ I1 US-
it ¥ argR @ | waied 3w safaqaa
qEat #} IHAr Ifwg A IR 39
qE F IG FE I I fag ol
Tty A feafa A% s A v g
IR gum AT AR I | St
JIET A IAT W F WY qg ST
EHEI gEAT W@ g3 &1 Ay AW Ay
Fagr fFem sl ¥z wEA
g qrEf F @ F# oagf oA faar
WAEL TR AT FEIR N ST AWM W
Ffad wao d@ W & 9T &9
o feqr ST aRAT | THag BT FET
FATE wag qzm ¥ e fHar g 6
TAIHE F IAHI AT FIAT I E |
JEFT QAT FAT g9 @ o g€

SHRI BHUPESH GUPTA : Rubbish,
rubbish. We are a party, Madam. He is
making a serious statement. We are a
party recognised by the Election Commis-
sion. We are having an election with a
symbol. And now are we considered to be
a danger in U.P...."

(Interruptions)
SHRI JAGANNATH PAHADIA :
I have said ‘‘such anti-national elements’’

about individuals who are anti-national
and anti-social.

[RAJYA SABHA]

Bill, 1968 1670
SHRI JAISUKHLAL HATHI : He has

not said ‘“your party’’. He said “anti-
social elements’’.

SHRI BHUPESH GUPTA : ...(In-
terruptions). .. the communist party is
contesting from those constituencies.

SHRI JAGANNATH PAHADIA
I have said ‘‘anti-social and anti-nation-
al”.

SHRI M. P. BHARGAVA (Uttar-

Pradesh) : You are not anti-social. You
are not anti-national.
SHRI AKBAR ALI KHAN : Mr.

Gupta, you are not anti-social.

SHRI BHUPESH GUPTA : You have
provoked me like that...

(Unterruptions)

Ry AT ggifeAr: SRSl 39 1@
Ff fo% fpar fF sam &0 & @
fage  faam @& @I wAeEr,
Sar fs swale @ g fe o @
F1 fFaarn, sam @ &1 frwan, swe
qidf Y &, @@ G T &, wfad
ITHT AT I T AT § Al 31
afpmr sEE qF FAT qgT AT AT
i SusT frag 99 et &1 aNE &
faqr AT GLHIT IqHT @Al FJERA
T @y Sgas e Fad
F GATA Y ag TR A& FAT |

SHRI BHUPESH GUPTA : When she
is going for elections by plane, I under-
stand that the AICC is paying her fare.
Is the AICC paying for all the seats in that
plane, for the salary of the pilot, the main-
tenance charges, etc.? Tell me how many
seats are there ?

THE DEPUTY CHAIRMAN : Why
do you not listen to him?

SHRI BHUPESH GUPTA : I should
like to know how many seats are there in
the plane, Is the AICC paying for all the
seats there? Madam, you were not here
when I mentioned all about her speech in
Kharagpur. Only on policemen one
minute of her speech cost Rs. 10,000..

(Interruptions)
i
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SHRI JAGANNATH PAHADIA :
The Congress Party pays for that. I have
said that. Whether the Congress Party
pays for all the seats or not, so far as that
question 1s concerned, 1 have said that the
Congress Party pays 1t

SHRI BHUPESH GUPTA : They
spent Rs. 2 lakhs on policemen. You
know they spent Rs. 2 lakhs on 8,000
policemen.

FIFHR T9 FF gwE WA AT I
FETAFINE F JG FW 2| dg
®z TR # F@ gEfAd A 8
fe fgat et &, st @wwIT A
fa g @ F TAEATEY, I
QY TG A ATEAT [T TER | IART
TG L T AP O
KT g fE gwA wt dar FE
AMFT o ag FEr WIAE AV HT AR
Fegfee O &1 TR AG FWW P
fex s gz wgrg 5 efea waaye
iy Afeq | AT AT YE R@Arg fE
St gl wd § ag efaw AR
FEAYE AT AT} gl &1 uw w@faw
et @ fr =efaw TR T ER
IAFT AT SFT  ATWF g HW AR
AT A AT TR AW @ A@ A
it frfiz fwgr g, s are g T
w1 Fg ¢, zafem  wew fafeeer A &t

[28 DEC. 1968]
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cifer #Y 9=t QAT § A &R qar wegw
g g. ..

SHR! BHUPESH GUPTA : Madam,
! regarding the family planning . .

!

THE DEPUTY CHAIRMAN : Why
do you not allow him to finish? You spoke
for over half an hour.

‘ (Interruptions)

. MwwE g g 9@E W@

st e wgifemt : 43 faagw fwar
'ﬁﬁaa wifr T EEl Ag &A@ g at
uqr oA g § i a3 agfeafc #
e adE ) wwaR 9 gwem
Y Al FovaT Wiy § aAgt dEq

fF st wQEt W faaen  foer @
Bl ¥ W7 I @Y € fF Gy v
SarRd  gey & e @sw I A
Al a8 TR I TOQAE, [ A AL
ST FFAI A A @A WA g AT
Fan g v atgaw # gfaad S A
arg &1 g fafearen @ gfaar
agy o g1 9% g fafecaam 1 gl
g g1 WIRAE 99 gen g gard are-
At & Wwd qeq 0 cafad A
| ¥gw oTwm veEgw i fre 2 @
T AR
|mﬁr€-r W Ty 1T ST #
|=rgsw T@AT WA &, @Y AR FEH0

TR R o ¥ @wm w@drd | 09 FQ & S fe dar awy g
froz wam ¥ RA A2 20 ¥ faprg | AE SR I S odAwr frany g
¥fag a2 fr @faq Tadie q@, wa | 9 FAE FfFar g wwam R
qg FmE @ v @ ar frgaray, | NITRN aEE F Y 9w, @
qz BEeT A SAAr FT A | W dEh WA gey T R g
dar f& saw  swar ¥ @gAwm fEw,

AT TR TF gAQ A A ok | SEF Awg ¥ g 2@ i m A FIH
a1 % there 1s only one planning and | TG g5, ITHT a9 § R Jar fF
that 1s family planning. gfgd| wfar | @ @ H 76 Yawm v smag
Fax ¥ o@v & 3o oFgm A | @, z@dw W27 wha st

afad fr & wsfqaifeq & afea g@ar
g fEgm swnm oagwm fFoag &g
'R, wg Avwara fosw g ar st e

Jragt  §EY X @fad gAY weare
Foga w1 ogv: ww fFnR f5ogw
qIIEy QAT FAQ @A 1 T AWM F

ard qia Agq AT gaX W g7l AR gwar F aF § & e A A
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T A @ At T ey | TG T E AR qa s 99t w7
wa R s ) o wam § 7 o ® TEE T E |

Sgrar fAagA A€ wTAEr =[EAT 0

SHRI BHUPESH GUPTA : Where is
the Fourth Five Year Plan? Can I get the
address of the Fourth Five Year Plan?

SHRI JAGANNATH PAHADIA:
It is in the process.

SHRI BHUPESH GUPTA: Is it in
the process?
SHRI JAGANNATH PAHADIA®

It will be introduced in this House in due
course. It will be discussed here in due
course,

SHRI KRISHAN KANT: You have
promised that it would be discussed in
this House.

SHRI JAGANNATH PAHADIA:
JZ AT W § ! It is in the process. F
Qg qra SR g9 FEr F qR A 790
F

SHRI BHUPESH GUPTA:  The
Fourth Five Year Plan has been enjoying,
as I said, gazetted holiday for three years
and it seems now you have extended the
holiday indefinitely.

SHRI JAGANNATH PAHADIA
All right, you consider it like that.

THE DEPUTY CHAIRMAN : Mr:
Bhupesh Gupta, let him finish it. I do not
want this running commentary.

st g agifen : AEAET, @ F
qrg qrg SREW #E U q91 Hifd
g A A FA ) wF g, a8
FA AT R wifg SR owifa @
7z god fogd Fma A snany @@
X RAT §EF FT GWT qEIE
gl w1 Wgar . Fifys Aiw A o
Fargy afr g8 & SEF FE sArw
AT qrg AGE |

SCUICIC {0 S IC I (Fc IR B
aFdic FEga & wAl F aR q 3w

go ATE AETET A foeclt & fawra &
TR Igar &< o e K guEar
§ et faam N fordard foamk

I 399 FNH qF FE g A

e FE A o9 5 gwy gy W)
faeelt  wamga I @FT F oWEA
qAT AR IEHT AT AL famr
g zafed § agrE St & sgar g
fr ag wsg weaT # W @ G T
¥ qa A aud F@ g, FH T
g gar aerg a1 IQwh §, qEw
foenerdy vy aras & 36T BT o
&1 ¥ gwmarg gIus FtAwAr FOAl
fovimrdr #1 wngar wifeg 1 faedly &1
yargs Fad & farRrd areear
GIET FY UE FT g ) S WEA qg AT
W} & ITFN AT JAQT 2 gFA L IX
AT ER QY AT §I 9919 A gH
ol el & g A [y e
FR i faqm A maf@ gIw g 1 N
ATAT FTH HTD) < TET L U7 @ IAHT
q&T QAT AR BT FIFIT qT J&T
FAT F3BT AZT & FEIY @I AR
UST T F qoAT oAy fasagrdy
& | FEE FIFIT quAr (AT #1 qr
EXGiE A

aan,  oa fagm e €% qn
gl & fyasr 4 fax 51 fog
3T Fg 9T 3T § g gL AfmE
FR & | oq fay o) fafreer @70 o
fegdr fafeex awdw, s gfvwrs &
SR gL q, foama s A &
T A &, g7 gw dEH 1w
aafeas TR ATEfFT § gavr Faw g
gt fafeed &1 omar gar @ ot amr
FE 8 1 g9 39T (3 ©F d7 aAnT gar
g WIgH (WA fF g WEeE wew
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FRATAT L ¥ 2, w98 ¥ = ;A
# 7@ JF) A AT FIX AT IF
a7 H R9E <&l § 99 qar ST gAT
#1E 537 fm Ag Sigr & "
AT FE 9597 Afed ITH  ATAT AT
garew SuEr T oA g

ghamm & faug ® &  sgAr Tig
gfw efarmm ¥ sfex agg a=d @@
AHT TATW § R Al g@ g
faQst a=&t # gt qER awA &
gt aff fawr zafag gfam #)
FEFTH T @A F HF g
TS FY A FIH 7S AN qE IR
IZAT AT AT Y T R 1T ATE
Far gy frary gRam ) admE
FER F aRE Fgaear gfw aw
gharior &t war st & fF gfearom
o S §WRIT 99 TG g ag AsSl
¥ @ g, s ¥ e fafre s
g g FW FH ad § s
[T 9 AT § IR A AT FY@TE
f& s @iy gaEt & glamo ) gaar
TFT TWET FIT |

SHRI DAHYABHAI V. PATEL : Itis
an nsult to the House that this man gets
up and replies.

THE DEPUTY CHAIRMAN
question is :

: The

“That *he Bill to authorise payment
and appropriation of certain further
sums from and ou* of the Consolidated
Fund of India for the services of the
financial year 1968-69, as passed by
the Lok Sabha, be taken into consi-
deration.”

The motion was adopted.

THE DEPUTY CHAIRMAN : We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2, 3 and the Schedule  were

added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

[28 DEC. 1968]
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SHRI JAGANNATH PAHADIA :
I move : °

“That the Bill be returned”.

The Question was proposed,

DR. B. N. ANTANI : I risc wnh &
sense of disappointment and frusira ion
at the manner in which he has replied.

_SHRI M. P. BHARGAVA : Frustra-
tion has always been there.

DR. B. N. ANTANI : You do not
want me to reply in the Third Reading,
otherwise I can reply very adequately
begapse I never expected the Fipance
Minister to make the reply he has made.
That apart, I want to make one or two
observations regarding this Bitt. I think
the way and the vacillating manncr 1n
which the administration and the finances
of the country are being carried out, L
shall not be surprised if 1n the furuie the
Government might have to come again
for Supplementary Demands of crores.
I will cite an nstance. I have been rress-
g in this distinguished House for a
categorical statement from the Govern-
ment about the location of the .Kandla
Fertiliser Plant. In the Kandla major
port where we have speat ccores and crores,
there 1s absolutely no development
whatsoever in spite of advertisements on
the part of the Government. You look
at the Kandla Development Board and
the manner of its running. My complaint
is that Gujarat is being cys‘ematically
and deliberately being neglected with
regard to locating heavy projects there.
After a lapse of 5 years they said that they
were bringing the Kaadla Fersiliser
Plant there, but there is no ca cgorical
statement even now. Las’ week the Minis-
ter of Petroleum, who is not here, said
“It is not my conczm. You find ou the
concerned Ministry””. I said ‘Thank you’.
Then I wrote a let‘er to the Co-operation
Minister whormn luckily I find here. Thank
you, Sir, for having give.a me this reply —
some reply, He said : ‘There is no fear
but a little part of i:, like the curate’s egg
may be taken away somewhe'c but you
need not be afraid’. Thc Board of the
Kandla Fertilizers will be theie in Kandla.
He does not realise, the Government does
not realise the sensational disappointment
in that region at this sort of attitude on
the part of the Government. The head
office of the Kandla Fer:iliser Plan: is
still located somewhere ip South Exten-
sion or North Extension. 1 do not know.
We in that area have to find out who is
respo 1sible for this. 1 therefore pray
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[Dr, B, N, Antani]

that if you do not come out with some
calegorical statemen:, Mr. Deputy
Finance Minister—I have noticed your
gesticulations and the political enthusiasm—
you will have to come before the House
wih some more Demands for Supple-
mentary Grants.

Another thing is, in the free trade zone,
Shri Lal Bahadur Shastri’s statue was
opeisd by the Prime Minister. One
little factory was shown. I am here from
there. Is the Government in the Com-
me-ce Ministry in a position to say what
is ‘he rate of progress and what is being
don2 there in the free trade zone at Kand-
1a? There is no advertisement of results
whatsoever and yet we are spending crores
on tis. When is the Government gr-
ing ‘o leave this infan:ile acrobatics in the
war that it is following here? So I say
tha" I am neither a far-sighted nor shor:-
sighted politician. As a Young Turk of
tha party pointed out here, I am really
content to be a right-sighted humble ser-
van® of the country which in our Consti-
tution is known as Bharat. In these
circumstances, 1 cannot be a Young
Turk. T am therefore content to remain
a1 Old Greek and I warn vou against
the infantile acrobatics that the Finance
Minister has indulged in.

SHRI BHUPESH GUPTA : Although
I sincerely felt that I would not have ‘o
make a speech it is no: my habit to allow
anything on the part of the Government
in which there is effron‘ery and insolence
to go unchallenged. When 1 was getting
up Mr. Hathi indicated that I should
not speak bu you wil’ have noted that he
had not spoken at all and yet he is Cabinet
Minister. Madam Deputy Chair-
5 P.M. man, we have been asking
for Cabinet Ministers to come
and answer some of the criticisms
that are made. soms of the questions that
arc raised in all seriousness. And I think
it is no good trying to put Mr. Pahadia
tn make a speech of rhe kind he has made,
in which he brushed aside everything yet
saying that he expected good advice from
us.

SHRI DAHYABHAI V. PATEL'
He has justified our complaints.

SHRI BHUPESH GUPTA : I agree
wih you, Mr. Dahyabhai Patel; he
iustified our complaints, May I tell the
Leader of the House that sometimes at
*ast he should make himself felt instead

[RAJYA SABHA]

(I
/
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of being always silent? He should ensur=
e presence of some Ministers-in-charge,
Cabinet Ministers. Now a thing is being
discussed here, the Appropriation Bills,
and the Minister is not there, the Minis-
ier-in-charge.  (Interruptions) He is a
Minister, [ know.

{(Interruptions)

Now, for example, my young friend was
telling me that the Prime Minister would
always require security whether she went
on election campaign or any other. This
Is not at all the point which I was making.
I was pointing out that in that Asansol
meeting, where she spoke for wenty
minutes, 8000 policemen had to be deployed
costing on that account nearly two [akhs
of rupees. Therefore, for every minute
she spoke, ‘he cost came to ten thousand
rupees. Answer it. First of all he should
say why it was necessary to have 8000
Policemen. I would not like her meeting
to be disturbed, and for that matter any
meeting to be disturbed, and she can
Court on the good sense of our people-
also. And do you think that 8000 police

sn would make any difference if we
want to create a disturbance in a meeting?
On the contrary, the presence of so many
policemen would also contribute to the

| intensity of the disturbance if some peo-

ple are bent on doing so. Now this i8
one point, and he has not answered it.
He should have told us how many police-
men were there, why the money had been
spent and why the Bengal exchequer
should spend that money. (Interruptions)
Nothing he has said.

THE DEPUTY CHAIRMAN : Plse
wind up. You cannot now repea. all
that you said before.

SHRI BHUPESH GUPTA : We are
entitled to a reply. And you have noted
the kind of replv he has given. T am very
sorry that I have to say very harsh words.
Now, when 1, as the member of a res-
ponsible party, made the poin that our
election campaign was being handicapped
because we are not allowed to enter cer-
tain areas—I named ‘hose areas—when
I pointed out that civil defence people
are campaigning for the Congress in cer-
tain areas, the answer was that anti-
national forces are not allowed to go 'here.
Is that an answer? I should like to know.
Give some facts at least. Now this is the
answer he gives and I think that he show-
ed no respect whatsoever. Then I raised
many other points. Even the simple
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point raised, the point why Mr. Dasarath
Deb and Mr. Biren Dutta, former M.Ps.—
who belonged to the Communist Party—
and Mr. Nripen Chakravarti—who be-
longed to the Communist Party (Mar-
xis.)—are 1n deten lon, nothing he said
about that also. Therefore why this farce?
Mr. Hathi can as well cerufy this Bill.
Now on such an occasion as the Fuurth
Five-Year Plan, my friend raised the point
and my friend gave the answer. Did you
notice the answer he gave? 1 heard 1t
and 1t 1s, “It 1s 1n the process™; just that
much. You should realise that we are on
the threshold of the fourth year of Fourth
Five-Year Plan. What is the process
about 1t? I should like to know. Now he
accused them of degrading or belittling
or dsnouncng ‘he Plan, bu he forgot
to make out an answer as to why they
are killmg the Plan. They are the but-
chers of the Plan while those others may
be criuics of the Plan. No proper answei.
And yet, Madam Deputy Chairman, over
this, during the last session and this ses-
sion also, we were given to understand
that the draft Plan would be placed be-
fore the House during *his session or at
least during the Budget session so that
thz. 2 could be proper discussion. Now we
are told through the newspapers that no-
th'ng 15 going to be done.

THE DEPUTY CHAIRMAN : That
will do.
SHRI BHUPESH GUPTA There-

fore | say that these matfers should be
seriously answered. And he accuses us;
he said they do not suffer from Kantilal
malady. How can you suffzr from Kanti-
lal malady. You are suffecing from Kanti-
1al affection and love, not malady. There-
fore he should answer. 1 made a charge
thar the Prime Minister s not discharging
her responsibility as  the pivot of the
Cabinet in a Cabinet system of Government
in dealing with matters of public impor-
tance No answer he gave. I made a
charge about the Prime Mrimster’s Pub-
licity Officer, where I see collusion of some
type or other. No answer is given. He
could have said here that 1t is true or that
it 1s not true Mr. George Verghese is
gotng as the Birlas’ editor. Is it a small
thing from the Prime Minister’s Secreta-
riat? Are we not to assume some kind
of connections between the two, between
her office and Birla house? Well, suspi-
cion will arise,

THE DEPUTY CHAIRMAN : That
will do. -
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SHRI BHUPESH GUPTA : Madam
Deputy Chairman, lus speech has beeﬁ
altogether unsatisfactory. 1 would as
him—before I sit down—that 1f you treat
us that way, thén I think 1t 18 better for
the Opposition not to allow them tc:
speak. 1f the Finance Mimister would no
come to answer the points that are rase
even in a discussion of this kind, then what
1s the use of, well, asking us to st here
and listen *o his speech? And he has no
authority, He 15 not a Member of tbhe
Cabinet; he cannot say anything on De-
half of *he Government that way. €
can certamly read out certain notes?g;lves
to him by the offictals. But 13 thab of
Parliament 1s to be treated, that Driels
or some notes come from the officials
gallery and these are read out? M?fdaﬂ:
Deputy Chairman. 1t 18 an insult and affron
*o Parl:iamen’, and some Members oppo-
site are accus‘omed..

SHRI AKBAR ALI KHAN : He gave
a speech.

SHR1 BHUPESH GUPTA : Wwell, 1
know that. I am not blaming. And this
1s all that we could do mn fhus situation.
Bu: 1t 1s not good, 1t 1s not fair to Par-
liament; Madam Deputy Chairman, it 18
entirely wiong.

SHRI DAHYABHAI V. PATEL:
I will take only two munutes. Madam, I1
am very sorry that the hon. youthfu
Deputy Mimister made such 2 speech
and 1 showed how justified was the de-
mand that we made tha* the Finance Mi-
nister or a responsible Minister should
be present on an occasion as this when
such an important matier 1s bemng discus-
sed. And his speech lacking n maturity
justified our remarks made the begin-
ning, The Leader of the House 15 here.
Do we ever hear a speech of this kind from
him? The Opposition 15 here certainly
to crtic se you. Otherwise why are we
here? Are we here to clap at what you
say? And when our criticism 1S not bear-
able, this sort of arrogance and temper
does not behove anybody, much less a
youthful Minister who 18 just gsmg.
Madam, a man * * * .
1s pu* n charge of the Fmance Minis-
try and 1n charge of the finances of this
coun‘ry.

SHRI CHANDRA SHEKHAR : It 18
very objectionable. Our Mimsters are
not going to take a lesson from an agent

*Expunged as ordered by the Chair.
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[Shri Chandra Shekhar]
of the monopolists and this Minister is
not going to take lessons from an agent
of the monopolists.

SHRI G. A. APPAN (Madras) : On a
point of order. 1 object very strongly and
emphatically to Mr. Dahyabhai Patel’s
remarks about the Deputy Minister of
Finance and about the hon. Finance
Minister in this august House—which is
unbecoming for a Member of this House
of elders. His speech may be expunged
by the Chairman.

SHRI CHANDRA SHEKHAR : It
is lacking in decorum on the part of
Mr. Dahyabhai Patel to question the
financial position of a Member. There
should be some limit. Because Mr.
Dahyabhai Patel happens to be the son
of Sardar Vallabhbhai Patel, he cannot
cast reflections on poor men. 1 take
serious exception to this.

SHRI DAHYABHAI V. PATEL : 1
have not used any unparliamentary word.

SHRI CHANDRA SHEKHAR : Itis
a reflection on a Member and is objec-
tionable.

SHRI DAHYABHAI V. PATEL : 1
am not going to learn anything from
Mr. Chandra Shekhar.

SHRI CHANDRA SHEKHAR : Mono-
polists have no right to cast reflections on
poor men. He may be an agent of the
monopolists but we are poor and the
Minister may be poor.

THE DEPUTY CHAIRMAN
Mr. Patel, I think you must withdraw the
remarks. A personal reflection of that
sort is very unkind.

SHRI DAHYABHAI V. PATEL :
Still you want me to withdraw. 1 have
said nothing that is personally objec-
tionable. I have not used any unparlia-
men:ary language.

THE DEPUTY CHAIRMAN : It
nesd not bs necessarily unparliamentary,

SHRI DAHYABHAI V. PATEL
You call us short-sighted. Congress
Members say so many things. Some-
body said something about Rajaji. These
little itttle fellows are talking like this,
We are not going to tolerate all this,

THE DEPUTY CHAIRMAN
I think that cannot go in the proceedings,

_ SHRI BHUPESH GUPTA : ! made
it clear in the beginning that I was not
making anything against him, In fact,

[RAJYA SABHA]
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I share his difficulty but the trouble is he
got up and called us anti-national.

SHRI CHANDRA SHEKHAR :
Madam, I can understand Mr. Dahyabhai
Patel asking that the Cabinet Minister
should be present. He can say that the
speech of the hon. Minister was arrogant.
Many arrogant speeches we hear from
Mr. Dhayabhai Patel and we tolerate
them in parliamentary democracy but
Mr. Dhayabhai Patel certainly has
no right to cast a reflection upon his
financial position and say because he is a
Harijan, because heis poor. Mr. Dahya-
bhai Patel may be very rich . . .

SHRI DAHYABHAI V. PATEL :
Madam, I pever said anything about his
being a Harijan or poor. They are
twisting my words as they always do.
This is the habit of Congressmen ; it is
the habit of Mr. Chandra Shekhar to
twist things out of context.

(Interruptions)

SHRI CHANDRA
It should be expunged.

THE DEPUTY CHAIRMAN : Yes;
it will be expunged. I do not think that
was in good taste and it was very unkind
to have referred to his tour abroad and
say he had trouble there. I think we
should have good taste when we refer to
vach other and we must not hit anyone
below the belt.

SHRI G. A. APPAN : Madam, on
a point of order. I protest against this
insult to Harijans. He is a dangerous
enemy to the Scheduled Castes and Hari-
Let this be on record and the

SHEKHAR:

jans.
speech of Mr. Dahyabhai Patel be ex-
punged.

THE DEPUTY CHAIRMAN

Have you anything to say ? s
SHRI JAGANNATH PAHADIA -

I thank the hon. Member for his co-
ments,

SHRI DAHYABHAI V. PATEL :
Madam, I did not know until these
people shouted that he was coming from
that community. This is twisting the
matter entirely.

THE DEPUTY CHAIRMAN :
The question is

“That the Bill be returned.”’

The motion was adopted.

——— f



